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BEFORX THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO.6I oF 2026 (WZl

IN THE MATTE R OF:-

Al-Saad Builders & Developers & Anr. .....Appellants

Versus

Administration of the Union Territory
of Dadra and Nagar Haveli & Daman
& Diu & Ors. . . ..Respondents

AFFIDAVIT TN REPLY ON BEHALF OF RESPONDENT NO.2 -
DAMAN AND DIU COASTAL ZONE MANAGBMENT

I, Puneet Kulshreshtha, Member Secretary, Daman & Diu Coastal

Zone Management Authority - DDCZMA, having my office at Forl

Area, Moti.Daman, Daman - 396220, do hereby solemnly affirm on oath

ar-rd state as under :-

I . In my official capacity as stated above I am conversant with the

facts and circumstances of the case as such I am competent to swear this

Affidavit.

{-

AUTHORITY.
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2. At the outset I deny each and every contention raised by Appellant

unless specifically admitted herein under by me.

I. PRELIMINARY SUBMISSIONS:

l. It is submitted that present Appeal IS misconceived,

contrary to record and liable to be dismissed.

2. The Order dated 18.02.2026 was issued pursuant to a duly

convened meeting of the Daman & Diu Coastal Zone

Management Authority (DDCZMA) held on t6.02.2026.

3. The decision was taken unanimously after due deliberation

and is a reasoned statutory exercise under Section 5 of the

Environment (Protection) Act, 1986 (The Act).

4. The subject site is classified as CRZ-IA (Mangrove Buffer

Zone) under the approved CZMP 2011 and is designated as

No DevelopmentZone (NDZ) under paragraph 8(I)(i) of the

Coastal Regulation Zone Notification, 201 1.

5 Present Appeal is liable to be dismissed as Appellant in

RCS No.l6 of 2019 filed before Civil Judge (Junior

Division), Daman has not impleaded Daman & Diu Coastal

9b 21X. *
-

Zone Management Authority as pafty respondent

lt
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deliberately and with mala fide intention. Only Daman

Municipal Council (DMC) was impleaded as party.

' Similarly before District and Sessions Court as well as

before Hon'ble High Court appellant has not impleaded

answering respondent as party being fully aware of the fact

that Coastal Zone Management Authority is a necessary

party. DMC vide notices has repeatedly stated that appellant

has not obtained CRZ clearance.

6. It is stated that Show Cause Notices were issued to

respondent o11 15.03.2017, t6.03.20t7, 03.04.2017,

05.06.2017, 12.06.2017, 14.05.2018 and 17.05.2018 bv

Daman Municipal Council. That in the very first notice

issued on 15.03.2017 Appeltant was requested to intimate as

to whether he desired to be heard in person in the matter.

Thus Appellant was repeatedly granted opportunity of

' hearing and on 17.05.2018 appellant was personally heard.

However he has been misleading authorities as well as the

Hon'ble Court.

7. That Ld. Civil Judge (Junior Division), Daman vide order

'r ll0
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dated, 25.07.2019 has held that appellant has carried out
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construction contrary to conditions of the construction

licence. The Hon'ble District and Sessions Court has

affirmed the findings arrived at by Ld. Civil Judge (Junior

Division), Daman

8. That on 02.02.2026 Show Cause Notice was issued to

appellant and in reply to notice appellant has stated that he

will apply for CRZ clearance once he gets confirmation that

building structure is f-alling under CRZ-II and is capable of

regularization.

9 On 09.02.2026 Notice was served upon appellant for

personal hearing and partners of appellant were present in

the rneeting, accordingly, their submissions were recorded

in minutes of rneeting dated. 16.02.2026.

10. It is stated that the appellant during personal hearing

contended that they were not aware that CRZ Notification is

to be complied with whereas in reply to SCN dated

16.03.2017 it was contended by appellant that Urban Area

are classified under the categories CRZ wherein the

:l
,il
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' reconstruction is permitted upto the existing building line of
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the Coastal Line. It was further stated that their construction

comes within the definition of reconstruction of existing

house therefore the provisions of Coastal Regulation Zone

is not applicable in his case. Thus, the contention raised by

the appellant that he was unaware about applicability of

CRZ has no force at all and deserves to be rejected.

That after the Order was passed by Hon'ble High Court on

18.12.2025, inspection was carried out and notice of hearing

was given to Appellant. A Meeting of DDCZMA was held

on 16.02.2026 in which Appellant No.l & 2 were present

and they have signed the attendance sheet. Therefore it

cannot be contended that Principles of Natural Justice have

been violated.

il

12. It is further stared that on 13.01.2026 Appellant has filed

Application for Regularization before the planning and

Development Authority, Office of Town and Countly

Planning, Daman and Daman Municipal Council (DMC).

*
a
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Il. FACTS:-

(i) That on 19th February, 1991 Ministry of Environment and

Forest declared Coastal Stretches as Coastal Regulation

Zone (CRZ) and regulated activities in the CRZ, imposed

restrictions on industries, operations and processes in the

CRZ and prohibited setting ofNew Industries and expanses

' of existing Industries and prohibited activities. Category-l

(CRZ-1) as under:-

"(i) Areas that are ecologically sensitive and

important, such as national parks/marine parks,

sanctuaries, reserve forests, wildlife habitats,

mangroves, corals/coral reefs, areas close to breeding

and spawning grounds of fish and other marine life,

areas of outstanding natural beauty/ historically/

heritage areas, areas rich in genetic diversity, areas

likely to be inundated due to rise in sea level

consequent upon global warming and such other

areas as may be declared by the Central Govemment

or the concerned authorities at the Staterunion

Territory level from time to time".

't
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ll. Area between low tide line and the high tide

line.

A copy of Notiflcation dated I 9th February,, 1991 is annexed

as ANNEXURE R-I.

(ii). That on 06.01.2011 Ministry of Environment and Forest

issued the Coastal Regulation Zone Notification and vide

said Notification imposed restrictions on the setting up and

expansion of Industries, Operations or processes in the CRZ

it is stipulated that CRZ shall apply to the land between

.High Tide Line.(HTL) to 100 meters or width of the tree

whichever is less.

It is stated that as per Coastal Zone Management plan

the subject site falls under CRZ-lA (a) and it is classified as

a no Development Zone. Therefore no construction or

development activity is permitted. It is further stated that

Note-8 in para-S(i) reads as under -

"(i) The word existing use hereinafter in relation to

existence of various features or existence of regularisation

t

{'

or norffrs shall mean existence of these features or

@
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regularisation or norms as on I 9.02. I 991 wherein CRZ

notiflcation, was notified.

A copy of Notification dated 06.01.201I is annexed as

(iii). That on 09.11.2012 construcrion licence No.2112012-13

was granted to the respondent Clause-16, 17(k) & l7(m) of

the License reads as under:-

" 16. The owner shall also obtain the

I icence/permis sion/N. O. C. from any other competent

authority if required under any other provisions of

law for the time being in force, before the

commencement oJ the construction works.

17(k) The licensee should obtain NOC from the

Fire department prior to commencement of work

and on completion of work and should submit to this

Council.

I 7 (m) The licensee will be responsible if any

i
i
t,/

queries from the CRZ committee arises. "

ANNEXURE R-2.
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A copy of Constructions Licence dated 09.1 1.2012 is

annexed as ANNEXURE R-3.

(iv). That on 13.04.2016 permission for proposed residential

building was extended from 09.11.2015 to 08.11.2018 it

"Further, the licensee shall be liable to any violation

of any rules/ regulation Court Order,

Directions/Order of the Administrator of UT of
Daman, Diu and DNH, Directions/Order of the Govt.

of India. And the violated portion if constructed will

be demolished and the expenditure incurued in this

process will be recovered lrom the licence."

(v). That on 15.03.2017 Show Cause Notice was issued to

respondent by Daman Municipal Council (DMC) stating

that licensee has not obtained No Objection Certificate

(NOC) by Fire Department and has thus violated condition

17(k) of the construction licence and he was required ro

reply to the notice within 15 days of receipt of Notice and

he was further requested to intimate whether he desired to

?

1ry'

be heard in pelsorr in the matter

@

was stated as under:-
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("i). That on 16.03.2017 DMC issued a notice to respondent

stating that as per condition No.16 and I 7(m) of

construction licence dated 09.1I .2012, it was mandatory for

the ownerideveloper to avail all the licences/permission

from competent authority, however appellant has not

availed NOC/Perrnission from CRZ Committee which is in

obtained any NOC it may be produced within 1 5 days of the

receipt of Notice. Therefore respondent was directed to

Show Cause in writing within i5 days of receipt of notice as

to why the construction work should not be declared as

illegal.

(vii). That on27 .03.2017 Appellant replied to Show Cause Notice

dated 1 5.03.20 I 7 and I 6.03 .20 1 7 issued by DMC and stated

that as per Coastal Regulation Zorrc the Urban Areas are

classified under categories CRZ-II wherein reconstructions

is permitted up to the existing building line of the Coastal

Line. Therefore they have not violated any of the provisions

gross violation of construction licence and if appellant has

of Coastal Regulations.

@
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(viii). That on 03.04.2017 another Show Cause Notice was issued

and appellant was directed to reply within 15 days and it

was clearly stated that no further extension will be granted

and if no reply is received then the demolition would be

carried out.

x That on 17.04.2017 Appellant replied to Show Cause Notice

and stated that they rnay be excused if they have failed to

fulfil any of the conditions of the licence and they have

applied for NOC fiom the Fire Deparlment. However copy

?r of Application has not been produced on record.

(x). That on 05.06.2017 notice was issued to appellant to

demolish extra construction within 7 days of receipt of

Notice to which respondent replied on 12.06.2017 and

stated that as per opinion of their architect construction has

been done as per approved plan and the measurement

carried out by DMC is not acceptable to them. It was further

stated that in the event any violation is noticed they are

ready to pay the regularization fees and the same may be

c *t

)

regularized under the building bye-laws.

u
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(xi). That on 17.05.2018 after Joint Inspection of the building

opportunities of hearing was granted to appellant wherein

representative of appellant pleaded that extra construction

may be regularized and vide order of the said date it was

informed that request for regularization cannot be accepted

and he was directed to demolish the extra constructions

within 24 hours of receipt of Notice.

))(xii That despite the notices issued as well as despite granting

opportunity of hearing neither appellant rectified any

violation pointed out by various notices nor gave a

satisfactory reply. Vide Offlce Order dated 27.06.20119

DMC stated that the said building is situated in Coastal

Regulation Zone and no objection certificate from the CRZ

Authority has not been obtained by the concemed person. It

was further stated that appellants act is not only in gross

violation of laws Rules and Norms but also puts human

lives in danger as structural safety, stability of building be

ensured if all the norms of building bye-laws Coastal

Regulation Zone and Fire Deparlrnent are not followed in

r>

letter ancl spirit.
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Therefore DMC directed appellant to demolish the

entire building irnrnediately on receipt of the Notice failing

which DMC will dernolish the entire building at the cost of

Appellant.

(xiii). It is stated that demolition Norice dated 27.06.2019 was

issued as appellant had not complied with the

conditions/directions issued by Notice dated 15,03,2017,

t6.03.2017, 03.04.2017, 05.06.20t7, 14.05.2018, and

.;".! 17.05.2018.

(xiv). Appellant filed Regular Civil Suit No.16 of 2019 before

Civil Judge (Junior Division), Daman, challenging Notice

dated 27.06.2019 issued by DMC and the Ld. Civil Judge

(Junior Division), Darnan vide Order dated 28.06.2019 was

pleased to issue Show Cause Notice and granted ad-interirn

injunction as appellant pleaded that he has started

demolition of walls of the suit building on 28.06.2019 at

6.45 AM. Whereas the dernolition was not carried out bv

the Appellant in accordance with law.
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(xv). That on 29.07.2019 Ld. Civil Judge (Junior Division),

Daman, after perusing Fire Safety AudiVinspection Report

of the Assistant Director Fire & Safety Services, Daman

was pleased to disrniss Application filed by Appellant under

Section 39 Rule | & 2 CPC and it was held that suit

building is constructed in violation of construction licence

and the noncompliance of obtaining Fire Departrnent NOC

prior to commencement of the construction cannot be taken

,7t' lightly. It is stated that Civil Misc. Appeal No.2 of 2019

filed by Appellant against Order dated 29.07.2019 in RCS

No. l6 of 2019 passed by Civil Judge (Junior Division),

Daman was disrnissed by District and Sessions Court,

Daman vide Judgrnent and Order dated 22.10.2022.

Thereafter respondent had filed Writ Petition before

Hon'ble High Court of Bornbay.

(xvi). That on 09.12.2025 Appellant submitted before the Hon'ble

High Court of Bombay that they are agreeable to apply for

regularization by filing all appropriate Application and

would file an Atfidavit cum undeftaking that they would

apply for regularization within a period of 4 weeks.

u
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(xvii).ln compliance with directions of the Hon'ble High Court on

18.12.2025, the appellant has l-rled an Application for

Regularization on 13.01 .2026 and on 10.02.2026, Appellant

has applied for Fire NOC

,, (xviii).That on 15.01.2026 Chief Officer Daman Municipal

Council (DMC) addressed Letter. to the Chairman

DDCZMA stating that Appellant had constructed the

building under Construction Licence dated 09.1 1.2012

which was renewed on 13.04.2016 the building comprises

ground plus 1 0 lloors and was cornpleted in the year 2017 .

It was futher stated that Chief Officer DMC issued notices

and orders for unauthorised constructions and occupation,

non-submission of CRZ clearance and NOC from Fire

Department and violations of building bye-laws and licence

conditions. However appellant continued with the

violations. A copy of Letter dated I 5.0 1 .2026 is annexed as

ANNEXURE R-4.

(xix). That on 27 .01 .2026 DDCZMA sought information fron.r

Chief Officer DMC as to whether appellant had applied for

any CRZ permission or whether he has submitted any

@
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pennission of CRZ. A copy of Letter dated 27.01 .2026 is

(xx). That on 28.01.2026 DDCZMA requested Chief Officer

DMC to constitute a Joint Committee comprising Officers

from DMC, planning and Development Authority,

Mamlatdar Office and City Survey Office to ascertain the

exact location of Al-Saad Terrace.

(xxi). Thereafter site inspection was conducted by Joint

Cornmittee on 30.01.2026 and it was repofted that the

building known as Al-Saad Terace is located within 100

meters of the High Tide Line (HTL) of Daman Ganga

River. A Copy of Inspection reporl dated 30.01.2026 is

annexed as ANNEXURE R-6.

(xxii). That on 30.01 .2026 Chief Officer DMC informed

DDCZMA that no CRZ clearance or permission was

subrnitted or applied lbr in respect of the said building

during the process of grant of construction permission. A

copy of Letter dated 30.01 .2026 is annexed as

ANNEXT]RE, R-7.

@

annexed as ANNEXURE R-5.
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(xxiii).That on 02.02.2026 Show Cause Notice was issued to

respondent Under Section 5 of the Environment Protection

Act, 1986 read with Rule-4 of the Environment Protection

Rules, 1986 for violation of the provisions of Coastal

Regulation Zone Notification-201 i . It was stated that on the

basis of material placed on record including the Joint Site

Inspection Report, it is clear that building known as Al-Saad

Terrace is located within 100 meters of the HTL of Daman

Ganga River and no CRZ clearance was submitted or

applied for. Thus, the constructions of Al-Saad Terrace

constitutes a prohibited activity under the CRZ Notification

t
)
)

- 20ll in violation of paragraph-8(1) of CRZ-I and is

therefore liable for action under Section 5 of the Act

Appellant was called upon to Reply to the Show Cause

Notice within 7 days from the date of receipt of the Notice.

(xxiv).That on 09.02.2026 appellant replied to the Notice and

requested respondent to withdraw Show Cause Notice. It

was stated that Appellant undeftakes to apply for

regularization by filing suitable application as per

provisions of CRZ once appellant get confirmation that

@
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building structure is falling under category of CRZ-II and

being capable of regularization.

(xxv). Appellant has been continuously misleading the authorities

as well as Hon'ble Court before the Civil Judge (Junior

Division), Daman in RCS No. 16/2019 by submitting that in

cornpliance with Notice dated 05.06.2017 he has removed

extra constructions and intimated the same to respondent

whereas ground reality is that the demolition was not

carried out by the Appellant in accordance with law.

(xxvi).It is an admitted fact that Appellant is a partnership Firm

' Appellant No.1 is owner of non-agricultural plots and

Appellant No.2 is a developer and appellant in his reply

dated 27.03.2017 as well as 09.02.2026 has stated that

construction carried out by him cornes within the definition

of existing house which contention is not acceptable as

appellant has developed the property and has constructed

building consisting of ground floor plus l0 floors. In Writ

Petition No. 13339/2022 filed before Hon'ble High Courl

appellant has contended "whethel the respondent can insist

btLt

ttl
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on Fire NOC from the Fire Deparlment when the Fire
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Department does not issue NOC for high rise building in

Darnan"

(xxvii).Appellant was granted opportunity of hearing. Notices

were issued to Appellant on dates mentioned as above

against the violations committed by hirn and Final Notice

was issued on 05.06.2017. It is stated that Appellant was

Inspection of the building was carried out and it was

subrnitted on behalf of representative of appellant that extra

construction n-ray be regularized. However, as it is not

permissible as per the prevailing provisions of the law,

therefore, appellant's request for regularization was rejected

and he was directed to demolish extra construction within

?4 hours.

(xxviii).lt is stated that the meeting of DDCZMA was scheduled to

be held on 16.02.2026 and the appellant was given prior

notice to appear in person on 09.02.2026 which was duly

record by him. On the scheduled day of hearing, the

paftners/developer Al-Saad Builders appeared in personal

A
'i
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hearing and it was stated by thern that they were unaware of

@

grar.rted opportunity of hearing on 17.05.20 l8 after Joint
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applicability ol CRZ Notification-201 1 . Thereafter

respondent made a written representation dated 16.02.2026

seeking 6 weeks time to tlle a Detailed Reply. A copy of

Notice dated 09.02.2026 issued by respondent is annexed as

ANNEXURE R-8.

(xxix).DDCZMA on 16.02.2026 convened a meeting to deliberate

upon the matter relating to violation of provisions of CRZ

Notification - 2011 by appellant. Minutes of Meeting

recorded that the subject site falls under CRZ-lA

(Mangrove Buffer zone) classified as No Development

Zone where no constructions or developmental activity is

perrnitted. Pafiners of appellant wele present in the meeting.

They were heald and their subrrissions were recorded

DDCZMA recorded lollowing findings:-

(i). The subject construction is located in CRZJA

(mangrove but-fer zone), designated as a No

Development Zone (NDZ), where no construction is

permissible under paragraph 8(l)(i) of the CRZ

{ft-

q
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Notification, 2011
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(ii). No prior CRZ clearance was obtained before

commencement or completion of construction.

(iii). The structure constitutes as prohibited and continuing

violation of the CRZ Notification. 201 1 issued under

the provisions of the Environment (Protection) Act,

1986.

(i"). The plea of lack of knowledge is untenable in law

and cannot be accepted as a defence against statutory

non-compliance.

It is submitted that rninutes of the rneeting record presence

of two partners of appellant. A copy of the Attendance

Sheet dated 16.02.2026 is annexed as ANNEXURE R-9

and Copy of Minutes of Meeting dated 16.02.2026 is

annexed as ANNEXURE R-10.

(xxx).Thereafter on 18.02.2026 DDCZMA issued directions for

dernolition of the structure within 1 5 days and it was

directed that cost of demolition shail be recovered from the

owner and construction and demolition waste shall be

carried out strictly in accordance with the Constructions and

@
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Demolition Waste Management Rules, 2016 and

environmental cornpensation amounting to Rs. 1,01,60,000/-

(One Crore One Lakh Sixty Thousand) was levied on

appellant for unauthorized constructions in CRZ. A copy of

Order dated I 8.02.2026 is annexed as ANNEXURE R-I1.

(xxxi).That on 20.02.2026, in compliance with the Order dated
,\Y PATEI.
;ran-i9a,2li]
rg. N!o.

.12024

\
i

18.12.2025 passed by the Hon'ble High Court in the Writ

Petition No. 13339/2022, a Corrigendum was issued and the

time period granted for demolition of the unauthorized

i5

'/N Or

structure was modifled fiorn fifteen days ( 15) to four weeks

to be reckoned l}om the date of Orieinal Order dated

18.02.2026 and all other directiorrs contained ir.r Order dated

18.02.2026 remained unaltered. A copy of Order dated

20.02.2026 passed by the DDCZMA is annexed as

ANNEXURE R-I2.

III. PARA-WISE REPLY

1. In Reply to Para- I it is stated that Appellant was given

opportunity of hearing and the said fact is recorded in Minutes of

Meeting dated 16.02.2016 wherein it has been recorded that-

I
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"Shri Javeduddin Z. Kazi and Shri Anand,

Partner/Developer o/ M/s. Al-Saad Builders & Developers,

appeared before the Authority and were afforded an

opportunity of personal hearing".

During the course of hearing it was submitted by Appellant

.Pffit
:.lFilrri
i.- o

.i:

that they were unaware of the applicability of CRZ

Notification-201I to the subject property. Whereas on the

contrary, on27.03.2017 in reply to show cause notice dated

15.03.2017 and 16.03.2017 Appellant has srated that as per

' provisions of Coastal Regulation Zone the Urban Area are

classified under the categories CRZ-ll wherein the

reconstruction perrnitted upto the existing building line of

the Coastal Line and provisions of CRZ is not applicable in

their case. Therefore they have not violated any of the

provisions of the Coastal Regulations. However, it is

submitted that ignorance of law is no excuse.

2. In Reply to Para-3A it is stated that Principle of Natural Justice

was followed and Show Cause Notice dated 02.02.2026 was

issued to respondent which clearly spelt out the violations

committed by Appellant to which appellant replied on 09.02.2026

&
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and personal hearing was granted to appellant and two partners

appeared for personal hearing on 16.02.2016 before the Authority.

Written representation submitted by the partners was taken on

record and the Minutes of the Meeting dated 16.02.2026 clearly

record that the submissions of Appellants were considered. It is

further stated that the respondents were heard and accordingly, a

detailed and reasoned order was passed on dated 18.02.2026 after

taking into the consideration of the submissions as well as the

written representations and the reply filed by Appellant. It is

further stated that provisions of the Act as well as the rules were

followed.

!
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3. In Reply to Ground A(ii), it is srated that Rule-4(5) of the

Environment Protection Rules was adhered to. Appellant has

caused grave Environmental Injury by constructions in CRZ-l(a)

NDZ.

4. In Reply to Ground A(iii), it is stated that vide Notice dated

18.02.2026, 15 days time was granted which was later on

extended to 4 weeks in compliance with order dated 18.12.2025

passed by Hon'ble High Court.
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5 In reply to para-B it, is stated that the site in question falls in CRZ_

1A as per the Coastal Zone Management plan. The approved

Coastal Zone Management Plan Maps, the site as CRZ-IA as

Mangrove Buffer.

In reply to Para-C, it is stated that answering respondent has

complied with the order passed by Hon'ble High Court of Bombay

6
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in Writ Petition No. 13339/2022 and has issued a corrigendum

dated,20.02.2026 to Order dated 18.02.2026 and, has extended the

time period for demolition of unauthorized structur.e. It is further

stated that the action under the Act is independent of Municipal

Proceedings.

Contents of Para-4&5 are matter of record and do not need any

reply. It is denied that municipal permission overrides CRZ law.

The Minutes record that DMC vide letter dated 30.01.2026

categorically confirmed that no CRZ clearance was applied for or

obtained at any stage. CRZ clearance is mandatory and

independent of municipal sanction. Municipal permissions do not

override the statutory regime under the Environment (protection)

Act, 1986.

,l
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8. Contents of Para-6 are denied. DDCZMA is the Authority to

decide about the CRZ and the category in which a particular

property falls. Therefore, any averment made by respondent No.3

does not change the category in which the property falls. CRZ

classification is detelmined solely by approved CZMP rnaps.

DDCZMA is empowered to categorise area and DMC cannot step

into shoes of DDCZMA. As stated above, DDCZMA was not

impleaded as party before the Ld. Civil Judge (Junior Division),

Daman, Ld. the District and Sessions Court. Daman as well as

before Hon'ble High Couft of Bornbay. Following conclusions

were reached by the Authorities.

a. Joint inspection dated 30.01.2026 established that the

structure lies within 100 metres of the High Tide Line (HTL) of

Daman Ganga River.

b. As per approved CZMP 2011, the site falls in CRZ-IA

(Mangrove Buffer Zone).

c. CRZ-IA is designated as No DevelopmentZone (NDZ).

d. No construction is permissible therein under paragraph

8(I)(i) of the CRZ Notification, 2011.

i'.
{
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9. Contents of Para-7 are denied. The SCN was issued on the basis of

a joint inspection and CZNIP 2}ll classification. The

Corrigendum dated 20.02.2026 was issued in compliance with

Order dated 18.12.2025 passed by the Hon,ble High Court and

time was extended accordingly.

0 In Reply to Para-8, it is stated that the representation of appellant

was considered and his request for grant of extension of time for

six weeks was rejected and a reasoned order was passed on

following grounds:

a. Adrnitted absence of CRZclearance,

b. Undisputed CRZ-IA classification,

c. Absolute statutory prohibition in NDZ.

I I. In Reply to Para 9 and 10, it is stated that the Show Cause Notice

dated 02.02.?026 granted a period of seven (7) days to submit

reply, which, in the facts and circumstances of the case,

constitutes a reasonable opportunity. The Appellants submitted a

written reply and were afforded a personal hearing on 16.02.2026,

afier which the Order was passed upon due consideration of their

submissions. Further, by way of Corrigendum, the compliance
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period was extended to fbur weeks, thereby granting additional

tirne beyond the original direction.

Rule 4 of the Environment (Protection) Rules, 1986 does not

prescribe a mandatory minimum period of fifteen days in every

- * "i ,'f case; it requires that a reasonable oppoftunity of being heard be

provided prior to issuance of directions. The requirement of

natural justice was fully satisfied through issuance of notice,

receipt of written reply, and grant of personal hearing.

,/'The request for six weeks'time was duly considered and declined,

as the subject structure was already completed and the violation

pertains to construction in CRZ-IA (No Development Zone),

where the statutory prohibition is absolute. The said request was

therefore found to be unreasonable and notjustified in the facts

and circumstances ofthe case.

12. In Reply to Para-l1, it is stated that the Order dated 18.02.2026 is

detailed and leasoned order and contentions raised by Appellant

have been considered and rejected in accordance with law

applicable and Order of the Hon'ble High Court has been

complied with.

@-
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III. REPLY TO FACTS-

1 3. Contents of para-L2 are matter of record. However, it is stated that

appellant has himself admitted that earlier the building consisted

of ground floor and 1,r floor. Therefore, ground floor plus l0

1 storeyed building by no stretch of imagination on rhe same land

can be considered to be an existing building.

r 14. it is subrnitted that assuming without admitting existence of an
*

:r
earlier structure, the same does not dilute the statutory prohibition

/ applicable to CRZ-IA (Mangrove Buffer Zone) under paragraph

8(I)(i) of the Coastal Regulation Zone Notificarion, 2011, which

prohibits new construction in No Development Zone (NDZ).

15. In Reply to Para 12(b) it is submiued that the Municipal

Construction Licence dated 09. 1 I .201 2 issued by DMC is a matter

of record.

However, it is specifically denied that:

Municipal licence substitutes CRZ clearance

Municipal approval overrides statutory CRZ restrictions.

. Construction licence confers immunity from environmental

law.

n
J
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16.

As stated above DMC vide letter dated 30.01.2026 categorically

confirmed that no CRZ clearance was applied for or obtained by

the .appellant whereas CRZ clearance is mandatory and

independent of municipal perrnission.

In Reply to Para l2(c) & (d) it is srated rhat Sale Deed and

t Development Agreement are matters inter se between private

parties. However, said docurnents do not Cure absence of CRZ
I

clearance, override coastal regulation and Create estoppel against

statutory prohibition.

17. In Reply to Para 12(e) it is stated that extension of construction

permission dated 13.04.2016 granted by the Daman Municipal

Council is merely a municipal administrative act and operates

subject to central environmental legislation. The Coastal

Regulation Zone Notification, 201 1, issued under Section 3 of the

Act, has overriding statutory force and prevails over any local

building pemission. In view of the express prohibition applicable

to CRZ-IA (No Development Zone), any construction undertaken

without prior CRZ clearance is void ab initio and incapable of

being validated by municipal sanction or extension thereof.

@

\Y Fi'1:'L
mi'l''. r -

394



t

18 In Reply to Para 12(t) it is denied that the plot was classified as

CRZ-II under 1991 CZMP. Whereas as per Approved CZMp

201l, the site falls within CRZ-IA (Mangrove Buffer Zone) and

same has been affirmed by Joint Inspection dated 30.01.2026 .

19. In Reply to Para l2(g), it is stated that the building consists of a

l1-
\ Ground plus Ten Upper Floors RCC structure, constituting a new

multi-storeyed high-rise building. Such construction is expressly

7 irnpermissible in CRZ-IA (No Developrnent Zone) under the

Coastal Regulation Zone Notification, 20 I I and is therefore ex

lacie contrary to the statutoly prohibition and cannot be called an

existing building. When appellant has hirnself admitted that a

development agreement was entered into between the partners. lt

IS emphatically denied that the said construction is lawful,

compliant with CRZ norms, or merely an alteration of an existing

structure.

20. Contents of Para-l2(h) are denied though the CZMp 2011 was

notified on 24.10.2018. However, Mangr-ove areas and their

ecological sensitivity existed prior to 20 I L

CRZ-I category under the l99l Notification included ecologically

I
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sensitive areas including mangroves. The 201 I Notification
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clarified and strengthened the buffer protection regime. There is

question of retrospective application. The violation areno

continuous in nature so long as the structure stands.

'!
21. Contents of Para- (i-l) are matter of record as stated above vide

show cause notice dated 15.03.2017 appellant was given

opportunity of hearing. However he did not avail of the same. It

)
,r was established that irregularities were existing and DMC has alt

along raised objections by issuing notices, however appellant

continued flagrant violation of the norms and always made

misleading statements. The pendency of civil proceedings does

not bar action under Section 5 of the Environment (protection)

AcL 1986.

22. Reply to Para - (m-s) it is stated that the Ld. Civil Judge (Junior

Division), Darnan granted interim protection to appellant on a

statement made by hirn that he has already started demolition.

However, Civil Judge (Junior Division), Daman was pleased to

dismiss Application under Order - 39 Rr-rle l&2 and held that

appellant has constructed the suit building in violation of

xPAi!."
ur.'19b tw )

tI
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construction licence and did not obtain NOC prior to
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commencement of construction. The the District and Sessions

Court was also pleased to dismiss the Appeal tiled by the

Appellant.

z-\ - -In Reply to Paras (t-u), it is stated that vide Order dated

09.12.2025, Hon'ble High Court granted liberty to the appellant to

apply for regularization on a statement made by him. However,

the Hon'ble High Court neither declared the construction legal nor

held that the structure is outside CRZ. The High Court further did

not bar DDCZMA from exercising statutory powers.

24. In Reply to Para (v-w), it is submitted that appellant filed

Regularization Application before Daman Municipal Council and

Planning and Development Authority for regularization. However,

there is no provision under the Coastal Regulation Zone

Notification, 201 I permitting regularization of new construction in

CRZ-IA (NDZ). It is further submitted that Regularization cannot

ovenide statutory prohibition.

25. In Reply to Para-x it is reiterated that show cause notice dated

02.02.2026 was lawfully issued under Section 5 of the Act after

Airao,.

communication was received frorn DMC on 15.01.2026 and after

@
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canying out joint inspection and after verification of CRZ-1l1A

classification and it is admitted by appellant that he has not even

applied tbr CRZ clearance.

26. . Contents of Para-(y) are denied. The joint sire inspection was a

preliminary fact-finding exercise undertaken for the purpose of

ascertaining the factual position on ground and does not, by itself,

entail any civil consequences. It is well settled that principles of

natural justice are required to be complied with prior to the

issuance of an adverse order, and not at the stage of intemal

administrative inspection

In the present case, Principle of Natural Justice was fully complied

with. A Show Cause Notice was issued, a detailed written reply

dated 09.02.2026 was received and taken on record, and personal

hearing was scheduled on 16.02.2026 before the DDCZMA before

passing the Order. The allegation of denial of opportunity is

therefore misconceived and devoid of merit.

27. In Reply to Para-2, it is stated that as mentioned above, DDCZMA

was not impleaded as party before the Ld. Civil Judge (Junior

iJh\ P.f'
Danan't.
Reg, l\

eIi
)1,?ltt t

t
)
)
)

,}

Division), Daman, Ld. the District and Sessions Court and before

Fo
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the Hon'ble High Court of Bombay and Affidavit filed by DMC

regarding CZMP Classificarion cannot override the DDCZMA

which is the body to determine, Approved CZM?, Mangrove

demarcation, HTL proximity and is empowered to issue Statutory

notification.

1t)
)

2rl Contents of Para-(aa) are matter of record hence do not need any

reply. It is an admitted fact that reply filed by appellant was taken

on record and was duly considered.

29. Contents of Para-(bb) rnake it clear that appellant was duly heard

and notice of meeting was given to him one week in advance.

Thus, the procedure was fully followed and Principle of Natural

Justice was adhered to.

30. In Reply to Para (cc and dd) it is stated that Notices were being

issued to appellant since, 201 7 and he received all the notices and

he never requested or applied for any documents. However, the

core issue in the matter is CRZ-IA classification ar.rd absence of

CRZ clearance. Consequently, certified copies of municipal

documents cannot change the CRZ status
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Jl. In Reply to Para-(ee), it is stated that adequate opportunity was

granted to appellant and further time was not granted as appellant

had no CRZ clearance and CRZ-IA classification was undisputed,

No CRZ clearance existed. The compensation was calculated

strictly as per formula evolved vide judgment and order in O.A.

No.593 of 2017 in the rnatter of Paryavaran Suraksha Samiti -Vs-

Union of India. It is stated that the Order was passed in

accordance with law.

32. Contentions raised by appellant in the grounds is denied and

whatever has been stated in the proceedings paras is reiterated.

33. On the facts and in the circumstances it is therefore most

respectfully prayed that Appeal is devoid of merits and deserves to

be dismissed.
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VERIFICATION

I, Puneet Kulshreshtha, Member Secretary, Daman & Diu

Coastal Zone Management Authority DDCZMA, do hereby

verified that the contents of above affidavit paragraphs are true and

,correct to the best of my knowledge as drawn from the records of the

case, no part of it is wrong and nothing material has been concealed

therefrom.

Verified at Daman-396220 on this day of March, 2026.

5olemnly attlfmed betore me by

* shri...t.?*r.Le
l,l shr..es.h.'rlov

o
q,

i

DEPONENT

Member Secretary (DDCZMA),
Daman & Diu

PATEL
Advocate & t{otary

Reg No DMN 0112021
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rqi,rrq frr fi *arfl
('ratt<ot, a-a eqr q-'r#{ t*{r,r)

daq q]ili 'fr 'tdlc f{frfi SE mFra 6-tt {q ttlll r&q

f4Frrq rFa it rFTfhlirdi 51 frFF{fifi fiA W rqtrcI (tr'.H"I)

q&Ffir, le866to6r:(z)(s) rtr ora r(r) ct{ rqtq-{'I

({irri',r) ftqcr{(fi, r:rtoft frqq s(3)(c) tr{n {lHW{r I

n{ fzo4, r c s'gt, r oe l

'FT.r,t. 1r4 (v) r w<fir setc slit fr 'rA'q ftffi{
tta (fi ui,: +r) t sc t icqr Rqr di qR is t sfrfi,
TiaR-fi qtr cFMr4i T{ nftr$s t fron qlcfu fiif 4 r'ri
Eq .rti{or (rilwr) ufuffiq, 1e30 t1 unr r(r) at rm
i(z) (s) t gqa '{6 qfq.Iq-fl +r.qt.*.-ir t't (f) ffi6
I s frqq', I !! o t; "r_'rn< rrt ht rf 6r ;

Brt( lr{frE lnfrq (rdt( { cltlT {fi ,n'ffi{ti fi E{k{
fc-{r ftql t ;

'q'a: c-{ .rqt{.n (r<qq) ftqcrr'ff, l eB 6 i tfiq 5

+ sq l{r{ (:) t utc (t) ui< r<m ufq+ii a{t( ts-{tr} fr'
t qlqr s.q qfi qfhdl{ r,r qfrIr s€ Eq 'rr'1 R'61( q-d(rr1l

qr\ qf.ft, [(r{t, frinrlrr$f, {fHt, qtt qrrq-d t iEk
{rit, fr wR }rr * soo fr.r 6 {q.tr ft 41I qrfu fisqr

I rrrfta fi Eqr ftsa q{R i<r ak er-q Eqn t'{r
ir {r{ m qfu fr rr}r ftftm{ cFr.+* S {rq q dfrtr {<ft
e +( rc cfsp-<r +1 fiftc + sR (&c frFfiq-{ *fr ir
sfrdi, d{rq-$ qrrcr xeFfi$i qlk ff T{M{r qk ktm c-{

iqErffdfur rtiiu q-,Trdl t I w cfiqq-{, t gq}"r { Ec. qm
tqr 6] s{ trcr t w t' qf{rlllqlr ftfl qqn, q{t t{s qql'qtq

Ers wr., Rrir qR ds ctrc-fr t r

frc : .rfH, alft{t qL cc-{qdf t crr-i i' f,Rrfu{ f4fiTrrr
sis v.dr +'n * lffit {t qr m" dS, +q ft tr
&{ e{+r q}rflq' (dlt F{f{il) *qn rit q{q ffi
f{q !rI+ rrt dr1ort q fl qrrt d dcftl8a ff w qs-di

{ ilr< 16 5fr r oo {tr< f<ql i qrt+ *mqrfi lrcqr

cwq=ii qq{l nfr 6I qH, q} {t 6'E d, t s'{ & B}ii I

z. rftfku frm-srfrrc - ffiFqIr fxql+Err r&q fqkq'rE
*riu q {t(1 cfrfql fi., llrt t, qqh s

(r) ai v*ti fr taFrir (qI rtq<r vdfi r,r frwn,
fr& ,rilq rrr qrrr t rfrfflrd qr tr a-am gfqnif
{t cr<tcrfi {ri strt fr r}rrr ;

452 Gr,/llt (r)
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TI.I E GAZETI.E OF ]NDIA : EXTI.AORDINARY tP^Rr II--SEC. 3(ii)l
z

(2) irri-.q s-.rFR * qal-*r.q dr fi ri ar fi tLf'q{dliii

{, fi.ql. sD-l (q) a1'1q ?8 d{rf,, lo6,,6r'm'
e6G (c), lf|t,r 2? filra, lsss trn 6I f(,$.
r03i ({),rrftt s f{qrdr', 19s9 ff dirXl-<tfi
* fqfnftq w i ,rlr.4T,e'ra q,Tsil 6r iif, FI cT

lqlqtt 4r r.itr'[ qr qqil ;

( l) wirr<mvlt efttt Tls rtfis-{ tr,r-tq] fi rqrqcl lrt(

i+a,r 1u1ic ffi d ffi aftt crgfaw {r4 {q'{
' d Et{f{);

( e) qqfinqt qt cffii + qr+ t fqq Ed,tdi/drdfrfudi
+1 qE-fi qh ft€ltr, dc (ryrvr ffir{q utr frdavr)
qFrft{q, rsTa t rur eftr,fu { qq cFIl d' ritls(
qftilFil t fT{tq( n ftq {tftr(r gftureii fi rity<t ;

&r q}{ ac rrd * wrw'tlr,ffrftdt t1 d.rnr ;

( i) sm,rl, qqti qr rr{t atr c'q q;rr q{qm'i t
qsrfu( tr.rftr€ ct {mi 51 fas6v1 1 ttqn
wrdi, cf{ *, +1 {qfls,r ,rqcmfu , El w qfq(crr
f,y arts t fi{ {{ t a{tstr a-fi fft, ft {rrt fit-
fft vcra +1+ S faq #hd rrfqsrqll rrr 6tii
flqiFen dr !rnl{t;

(s) $ r<i t sqtd{ t ftqrr qr c-qqr <tn qr rr{< t qq-

iir"e fr qFr mrar; {t{n ccl, cft 6lt El, !i c(
vflrq<rr fi drttE t r{6 qisrI q{fE, fr t^lr {i R

cfrr {t fift, * $-'r< frt glt qqFr r,r fwt vtq,rl;

(z) min kqn t--rt ft rrq cq*t ftdt a{qiirE r.q
,ti.tlT;

( s) {i rargrt r5r e< } nr6Rs Eq ! F{6q {Er.fi
t srs lr qqlnr cr r{rt ql rlqfl, ft{t{ g{t fr
eitq F.rc fi frdqlr qt{ qq crrl h q-$wr rFTr

{Trt, tri rrh TFfr qql rq firfarul + frq qqfkd

t nqr ftrq qrtc trd-ddl, Tg'rc q{{ qrd qt{ nflrdl
i f,trl fr rlfqrq qk Tg q-t : : xr(tq ft ffll
*<rrm ; 

-

( e) {r1-sr(Erii dt{ q{R{ qrqfi sr Ea-r; s{ gdq
qtq-lii fr1 dISE( q] fr . ctr . *r ei*t * <16r wv-o
r{r t;

(to) ol v<n tfi * zoo ffer + ftrr, aoo+ 5ooo

{tE{ ri q-.tq tnqlr qT Tdr( fi f{$rq:o ffir
tt rMi t ftq sffir *itrctq cr qiffi fi r{qftr
t*r a-r fr ff{{t, q4 tq-dq {Flqr{t, Ffu 3it{ {€q
cr{{ i fiv dlclq $ft t qfrit Erc fr itrc1 rtcr u}.

(rl) r< rfuS<-n + q$?a- 1 ii f{ftftq sc q crfi.-

ttqF{rtc t difi!ft,lr aliit ri {ffiq frclrnc;
(tr) fta vrm tn qttsrq vcr{ t{r t ffq ff {i1H"r

fr,nrwq, f.Rrq {mtrd rMt, q.rfqr"E'l ait{
q{q.r Fl qr } + qH qtff gfiE q'i, dlffi $iM{
+ ftN q,r .r.r, ilq, q'( ifli [di rFr \t {.c cGc

uri d d <ri qfr gtusr' dtr E*r cf{t{=fiI * rrq..

{dq Fr"lirtrci + lcq cFmd gfrat; ' fr
( rs) qr{ E6{T, q-dlfi fixftt frtq-adi fi mirr. q'n+r

c{it cfu( s-(n, , fim+ eintr g;{{ <r{r+, IIittd{
t|ift qt< c-*{ Ectq-it t fi'r{ qT{c cfi|:{ilT {i t,
t( {iE${fl + q( c-tic trl s't EITE( r

i rlit frmrrrit qiT f{t'rflr.T : n-q qrfr

sfi Fqcrq ,ir r. i'J-3 ii ef{fq-A f, {,ls{ri{r'
f+q vq.T -

ffir{'4I.r,
ftrirrfur

( 1) nfiq fl+|.rcc-{ c}f, +#fi f{s'l Pa{rr,alc d t{q nfi
ff{ (t arrlii, !'r {iH r{a qm qq{I {4q
gf+:rr v:tferrr n r

( l) fffiafaq fh'lr{,.rTii + fqg 'rqic-'x {t Ta daFrq
qrT{ (r.,611 dt cct{.mfu dlfFd cqfn:{ atq}, qrqr.-

( r ) rrrrr {qmoll ri+n til frqt,r famqm,
fq'{t fq,I Trrg gfffi. u,'mrt t (vnr.:rO
q-crc-d.s, dfr q1ft) ; ftqrc xfr..Er .rft-

flrttqi + zrihr,{ *{"l-l ar+,rq' ffi fr'I
1u-+ x"n=ir rr itrfrvr fr,m wm t (crqrfr{
rc-{, Trctm srr, ssrrF[ {Frr, qrttnilFi"

risrtrftffi qtcnfi fr qF.qrql t {fi .ilri,tfr ,

cfi mq qtq'it nf dr$', t'R E rlq'{ fr.qr{.
tc. It fiqqh qr cqdt q- qF rdi {t ;rrr',l'it ) ;

( z) rqcr* dt< cm{ I fif. Er'I{, fu{$ f.rq
(Aq;rrT?. cFI crrr,rdk. 4. Sqi tlr.rt l.ntq;
+fesr, fl+, qar$r qra, Frcl mk; ar*rtr:{
qe-{ ft. rnl-,rc qq-{, qfT frfrft? fifl] q"r

6r-*r dqFr,,rrrqs eqrfrqrc ft cf-dwr d
rS crnn.ft f{f{q rnd'i fl{r."-.'i. {t.1ftr,qz.
i Ttcft 4fi fi in{\ t ;

(s) nr ftq< {d{ (h?d r'iq qr< + qftl6 t frl
q-drq gfuflq {r8t qf'dr t tc-in 'fr Iffi
nql rfrfk{ ttrlfirq c4/Th?r trIrr * fTzFr
$ frt g6m; tr

(4) s Fzis tqt ft qfrc ft rnrr+ rr{t q* c-"r qf -
fqfk{t I

( l) ( r) afir ".rr{ cr fin Erft-d cilii + xmr{ w
vfuqn< fr ftrft t ('o {* + *!rr qcn 8di
t nJtq ** Tnq ffi i<n th xtr *luq*<r
t !r$rr- r at{ z it tf.*qfut ftrrrf<irii ft q-
qrr fr qt{ fu tait q qiqfiqi'.q Sa q{tdrq
{+t wr +'n {{dII + T qk{pr 4tt fi
ridr{4 t c,{fisc rr.( 6tn ( ftru-{i qF{t
qa-a1 q1t fr<r);

(z) M c-dqfFfi q'\qnrqt {t sq+{t fr *{' s'rr t'I-2
oh trr :(:) t lrfft'r ri.rffq-{fi t ,!rf'rt'f{
+ii. crr tt . + rirm s{t f{+rq n* dk "tfr-
ftfuqi cftrq'{-{ +TTiE-I qt : ii lil 'nI cFi-

fif*ii t rlrn w,r s-rdn, {,;E r,fftr )dai

qfiI Iqr.lt{ ,rrE6'.vr qcnfisfr rm [firrv .ft

vttit, Irr

(;) rta fu :rl:r)(r) t d-rf+rt +itq d,q c-r'l
ctfii,1 i.{t. *, =jrr5r *tit 'r'E a']f.T {qii i{,

fi.x'.:.irs + *,t- q.ir {i i;iff ,i;rt} .fr. ,If{-

f<ttr{i afir '{E qlirqf{r +' s'r$ 6r rr.'lqi
c€i fs.(r qlqrrl I lEc (tr'ft a{h iq-+ rnfin
ctll nfi({ E{ fifrqdi t rr<-r 11 gfcitr-a

6tii trR cft Frfr r+r< rr s-iqa Elrr t tit
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lqr.f II--d! r (ii)l

a(r) Frnr< rhfrfuqi i fi{i{rqa t tlo [fr $1 r\ rrq
qrr tsr t soo {t { t ftfl + n {dt qnl nt
q,r ifsgii it c,iha ft{r qq1 t, c-,q:-
n"fi-r (ft ftn!)

(i) flBtc vEril, *4-{ qr+;|, $rqr."fi, cRfm r{i r|c-
Sc mqtd, 'r"B qrrsfr, *n (q{rrfufacl) qE*
it Eq qqit Sql + rc-fi Aq dt. q? ti (r+
Ifo rrrfr+ A<' d.f .rf?rr fr.rq-( {d q-$frrf
ffqn-fl t qqq 8a, yit rr rIIc{H rq qlt }
sr€(w s:!I + { ( d 1fi + Frc,r Tr CIA rfii
qrftfufrtr (c t inrflfrq qt( clqEi ck rqr tn
((dr cl T.a/+< iflfr{ rfu wr T( dtlEr rrfu-
nrful lrc xqcd{c qr qfq{Frs Ef rF[r( + cfrr
ltd r

(ii) I'rq qrfu +sr ct( Tq u{ftc fin t {lr <rqr
€ra ift-r (* nn nr-:)
r$ mor-f qi rqt r.a-&t rr .rd t t ffitrn
fi-a rr xcY{i t frll "Fr6frd *a n ryrrr rrrtq
ftm*i + c {$r fi{fi nt r. frfrftqr ut[
nrt 8'dt t s{ e t t, vEf qrfr {t dr*t firqftt

Ar Tfl t dr. qir wfm dr< qit-crd $cr w
ffi uk 5w rr+qq tirq '* o* *rgrrf{ qft-
st4. $cI ri,.r{ ltt t I

A"t-3 (* trrr +{-3)

a .q.a + cS{r6n EftI A-{ t ctr &ft r rrk z t rr<rit
a-Cf rni fi'r r{i rr{tq 6t'f d rA{ 

'R" 
(ffi dR cf{r-

kd) ck arrftq dqlq'l + frqa m rqfr <tr q-< s&ffiFc
rq tr{{t frdt fi &q {r(','i, qd cciq F{6r{ rff f,n t r

&ff-1 (fr rrt +{-4)

fiqnicr, {}cx*t-: ct( ff crr ir.3 t ef{ftq 
'ndiri dlT( srrqr{ dt tr+ht, Er{r}.r f,w s}t tlq m}c

SIFT I

qffiftrq'l $ f+rrr t fqq qFqoq

s(2) n'fu cml dr frqc tF,rfi { frsr( cr frd"r {nr.
&t{dl 6i fcE4fqFfi qrqelel * q$n 

"rrq/ta-qTfrr cla w. rr ftifun xrttr+rftii ll<r fufia
fwr qr4n I

EG{ sqrq l t too *a< } ftr< rq finft rrq f{qtq
+1 u-drft {fr | r z(XII) t trqil q+€ qftftffi nt sB.
r-< frrr rrfu tqt qk v< qftq tr * *c ffi {t rR-
ftfu + f{qilT ft c.$f{ Tfi + qlqi} r

{l crr ic-z
(r) a d *tm e7r (m ft< + Bt[r n&c *a rts

qnr i rarft< vtril) t tr{r * *<
cY( i fr {tqln H&E r ffiafl * qr fr*< mrrfli St c-trft fr wO | !r{t {*q|q ct{ rRrf(tr
el,l'Vaiirr.r $fqrd Fqf!'I t fi +Ar qqi f{qilr
ift rtqft ft,rt B'tqr ccrqrdi/Cs Ccr(*fnI frE-
qFI {{+ii vQr enftr arwr dt< ii qrtqq ft.
ffif 61 qlT{ fwr cl91

(z) furqn uE rT{ Trf Fi r{ qR crs{r.l nr r{crfi fii
ct< fr{qF n{tr i cFE*{ k fr,{r nfsfs rrnt gr ffic fi r1rft { erqfi r

(a) n6q1 5r cfrf-cc dl( ffilr trftc {qtrtrr dt(
FrEm 1rli r rrdFc ircr crftq I

{I cR is-s
( r) s.-{ !qr( tun il roo c1rt ffi + d* t ,ftrrr

d* af,f" rrr wm I rt< E{ ria t rqr itrfr ff
'rrg t F,rqiq fr sFk qfi q vrfi r itur qr
lIB crt ctrn Fc"B qfur fi< ciqr{ E{lq t rq(gti q,q qtqrn rrlrfir qrd fr rtqa fr q$f(

q,O r ftl fr rq *a d f,rakfrt n4 * n,
qii t-

rtRd nT tqs{ : *€t8|\!l t
s{t f(q cci{<q (n<or) uftflrrq, 1e55 fimfu-r
+ s+iuj i a6 rri<r{ fr vri,t'} r

(r) qp4ga f{i dtc !-a!l{ + frq sfur qqkq
sll E{ darw {cr "Fq dq mfk4 (t?,rti qt
"fer riq da <rn qa {lr c?q trfrt,{q, fr
6c rfrtri t icq qr|rrfor fr,q q i, i qc-A

dtrlld i ctda ta *frp-tr t gT{u] y,1 ndtr(
c:,I+ .rt 3-{+ cq'.i{ t Bq e-.n-{(rfr dti r

[.i, ]-lsorufr/s.r+it.q.-r (qrq{-3)l

r. zr-rrqfu, qrrq

rlia-I
(diq *c q'fs.tq et fu{,I.r ft{{{

rrq-.fr fnqq-{ da n q,;trlq

rlq', r,q{rfi, +fri, sam, q( } €ri,
.rfin1 ctr ttllt s{ t Tlrtr a{Fr I

T<r.rrdf,

(ia) tr{ir-2+ 3i.qfiril fuon-t{ftd i frrqtF'r ('fr t c6-d
,{zn'rcrrgdi + fu{ s*rft rmv t frq vmr
iEclqlr GF{m .r< 

'fr<rq } Fflqtlr t fu !q
rm trt t :ooqtt soo firr+ tc fiERqtIII
t rtrMfcr fl-c'i t qclTflr qk r.{ {ard{ *
[qlTcfr fr qr$ cqn) fr frrrq ff r1rft ! r

(r) arr wn tcl t :oo ft< dtr soo qtd1 $ ft-*
qrTB rtrr(di + FTcftr/T{mtq f.r u-dcQr t .Ti f$
c[ ddqn rr<c fldf ck nlqm is s(q<rqe qfs"
rFl {t< ,.diil fr qff[ d Trir q] | f( csR ]
ffiq/T{ftqtr n} qrft w nt c< {} w,qdt ftr w
(r{E t fi{ctr {t Eq ri"n {dqr{ Itl{ql ff fqr
t Tri t cfEt rd qlff; <n nel rr $\Erfur *
.crs i qrrr i re cfifid * rfm cdt $n I f{-
qt"r {t g.d riqrt o frr< t cfur lqt fl'fr ?cr
fTqlq ql iFm t ufq{ ifr Atfi (1'rrv dt( (rt
eY< {tr-c) r

* qR !ir.l
qqqr t'r( P{rhn {rqq(

(t) 3< ocr{ tsr t :oo {ter t {r{1 f,r{ ftqlq i}
q...rqf< rrit {t qIq{I r
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(z) vra wn dtcl t zoo aqr soo qte'r t {lq ftqr
c!-{ (r} !rv) f{qwT lr{r ct( xcr fr) tqi4tr liart
ft ct dt cfdc,5e cForft( &* qft fi gsi rt
56 rlrnr t qfu+ q'E Et{ srf[g mt t{qtlr ff
tq aisr{ e flr< * qfar {E tilft clfdq I

(.r) q{it dr fTqtq dr( frYrE{ rqat{ lrqtvr ul

rs qrc t rftrr t it qTat <tq t

(r) efi dr< q'&c s"T t't ifi qErit $Tr {rq fi firqt'{ {I
wq rrd t ilft + rt err rfqq t

(s) -r.rrr fr + fi s{+ qts-lte demir irqr {q*
t'ttr{ frfftd !n(t ff q^dcfr r{i & vr* rffl ;

(ct

(s) nqrft gs ffrcqql + cqtfilr ct( +< {6lffi cft XqF

1rfiT t ra" qrit slS {t qr< ir-lqcfl 2 qqqt

e *Frrti it c{trfi-(ri frc, lrt ffi t ct( w rst-t

t irfird qrft t s{fu.a ,ifq,if t frq sc,tfi fificr
cq itn t

errfu {Y< riE fue1q :

( r) u-{ t{ci,r fi u1fr,r it t frq nc{$i + cr{,K

+ rrrffi( sq wr< dlqt fi ti F{kd 6(ff qrftq

lv ; hukq ffii h q-Gtt r cqt{tol Dt( ffi
tdr"r{ fr n1red t rc-tfiritc qdi, fi radt
ucr crFrsffiq rtrr+rtc$ sfEil slffq qTffuffil

ff gq-*r d fcfqs qFq}q"r$t t frq scqh tl
cflrr*rt'i +1 qr< [ <<A gt rdr dl'r + R'q

frqr qr<r ff{q ;

(z) gq qr< lqr t soo fta + +dz + f,fi 2 'ra
(tdqqr lTq aqr trqq w) t qf!,s !ffi + "-ft ('l)
<fu. r3t qrterf(d qq {fo-+ {"T YI soef(Td

t cftr6 a-61 BrcT clffl rrur Grrlw +:i 5n ;i<rt o

frz'( + cf{E ?tl 61* qrftc. t

IJ) qctii 6r Frera dR fqqiT srfi'[{ t q-i{c I
' ' 

mdtc *qt-tr t u-1ev tr+ ilftq r

( l) rrl dr< a&q qq tr {'n rn+i tlt {rT 61 fi{ct'l

rrd t scctr t cS qrfl qrftq I

/r\ dfl crrii rt aqr sat qrqcr( T{-'m(r+{ wt irc t
'-' ,il. il*r. n6 *1 agfc dfr vrfi crft.l r

( c) (clft, tE frc(Tit i qcir$ ct{ fi +affic fr
{ffi{ t aftq cFlt fr S {t cR. ir'r cwr
2 qq{r 3 ,}f!Fil d T,fi'SE frqf !n {6-{r a r Es rFR

+ qIfr crm t diiun AfIrdt + flrq wSt{
fcfi{q mT uit t

'IldE 
lI

qrizrl/cdr'I tr qrqd r-.ti + ftrt dtqE ir*-r i fr.rrz/

&r'i i .r'qiflq qtt fi *xr cil (ataqFT rrrr ae

fclrq'l/qlrdl + frrm t ftq faqn-fd?r
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r(r) nim]Ffrt t Tfft {d * fiqq fr rynia-s}
f{E { qldt { rdr',r ?t{ q? r'*rda E} t{tqfi{ t q1rrr

d'.fldltled +r ftqtq fraftfqa lnil t rats rl'n :--

(r) tirr'hrr !-Rlffi iq qR 7tfi fr :oo fra'anl
({fr fr qk) rqr frrrq EEr< Ttr trq vsrt {lcT

t dH t *{ } s|f f{ci"r r;rri (rmrfi fdv rt{
q#t qn qqqt !q sr,].. + 'c-a T{Mi lrtr{)
nftrfrt

( ?) qrs fir qrfit< 0. 4 {ti:rt t n'r rfi ttfl clttl
cFwrftc +d qre t qr+rt ft r.r% cctd qs qq

qTf o.aa t cfu6 qtr {r{r <rftq t 5i ti + sc-

1'r-d ;kfit{t * e-di ,r0s 1{q{ ffiur f6qr

v:at qlfte t

(.r) f{qtq fiqqrq t q<q,I am {qfr{ {R{Fen t q'"{$r

d-+ <rftq t

( a) lr{c r,t 5a sqT{ e t't ' t qtrr q-f,tr,t{i sdiq *{
qca ci dfqlit ({r vrt rt< we aa) t *[rnr
s,cr aqr ('t qrfu I

(s) tf< w sr-q qfi lqr * zoo {far $ tr.Er t Tfi
frn qrri,n, 2ousoo frct f,E + {}fi cd t{Fr
Htq/<ruq $q q{ sH c,'} rqqf< } ftrtr{ qr {E-fl
tr

(n) stl v<n tqr fr soo q1a( * !r1 { tfi-{, q {
mr irie ft dfrcnil dt+ t T{T{r td ftFrrt, tflt
qs\ q,'l rrrc firt qr qtf{ n,.t fr rgfe rfl
il ur{t vrftq t

( z ) rftctu'rr ** * rifq,{ qEqrt't rtq cqfirrret, rqdal
+r Ecrfri frr ftr rr. qrf{ qfi fifrtr-<gri fq,{it
s..r}q/r.rsr r(qq fqia,I +i {rlqr{ t ?Tsr cd{rrr
(g.or) qftftq{, rsna dr{I f rtlTd qr{dt t q{6q
qt{r ltq I

(a) afgqli n1{ a{ cq&Iri + !r'}s'q t fiq fiqy{cr
!-dr frs qTri I q-6 tfdfr{lT l+,n vq 15 wrn r fFq
rp eftr{ni ch at{ qqrrrfit'i s} q-{ (I Rnfi Sfir(]
q-( i i{EIT qrq I

(o) +.r vn* f{arti nr m ri, ts} ftv fbrf r) wrr}
B s E{ t m'q ro t'r6{ ff rSt tfrr rl't crc
*{ ct c-^rt l6st {l {rrrd i soo frrr 4rr a-d

drfl cIfu ;

(ro) ft rftfuar cifl mlcr{i + fau r* 1& r}
sqqn { trrqr dr4Tq'I }rqt f,q'{ !-{ (+<m,r ) tfuFmr,
rcso ft rl.-s,t!l {{it t+ 61 rr+rqsdr i r .rfulq-{(

+ riir + vr1 t'd t-4at{ cl1 (r"-{ trl]fi s,r {-{-
cf(r4 f(cl qlnr vrfiqq: 11<

( 1 1) rr."afiq llrfffi frd t q.ir< frqmI q',r rdqtT flq
{t lrIFft t

r(e) cftffiilftc dn{ilftc &d} it (iA +0c q{i, 6ls
rrqftr, tt fl dgrr, csf,lrii rl('T li' av? tt F1 aFr(

rfi t-.rfrr.q (-dr. clrr rfirXft'r urr Ar (qtft itrrr{'li

Erdrl +' f{cf,,T f.t agfr a61 qt 'fio.,il I
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lqrr Ir--dd i (ii)i {i?.it {iI llqqa : q(]firsr 5

M:INISTRY OF ENVIRONN'IENT & FORES S

(Department of Envimnr,^-nt. Forcsts & Wildlife)

NOTIFICA,|ION UNDJ]R STJCTION 3( t) AND
S}1C1.ION 3(2XV) OF ,THE ENVIRONMENT
(pRc/lT,crroN ) ACT. 198(r ANt) RULE -s(3(d)
OF EM/IRONMENT (PROTECTION RULES,
] 986. DECI-ARINC COASTAL .STRE'ICHES .'\S

COASTAL REGULATION ZONE (CRZ) .AND
RECULATING ACTTVITIES IN TIIJ-]. CRZ.

New Dclhi, the l9rh FebruarY, 1991

S.O. 114(E)-Whotca^s a Notiflcation under Sec-
tion 3(l) and Sectibn 3(2')(v) of the Environmcnt
(Protsctiotr) Act. 1986. inritirrg ob.iectiutts against
the dcclarat;orl of Coadal SLretchcs as Coflstal Rcgu'
Iation Zone (CRZ) and impo'.inq restrictions on
industries. opcrations and processes ilr thc CRZ was
published vidc S.O. No. 941 (E) dated lsth Dccem-
bcr, 1990.

And whcruas all objcctirrnt leccivcd havc bccn
cluly consid*cd by thc Ccutxl Govemment;

Now, therefore, i[ cxerci e of thc prlwers conterred
tlv Clause (tl) of sub-rule (3) of llulu 5 of the Er"
,it.,n..ti (Prol.ection) Rulcs, 1986, ond lll other
nowers veslinc io its behalf, th(' Ccotr.ll Covtrnment
irer,,bv declaris tlle coastal stretches ot seas' hays.

estuarics creeks. rivcrs aud backwaters which are

;nn""n."O bv tidal action (in lltt landrvrrd sidc) upto
500 metres trom the Hish Tidc Linc ( tlTL) and the
iand bctwcen the Low TIde Line (LTL) Bnd the IITL
ac Co3\t8l Rc[utatiotr Tnsc: attd imposcs with cflcct
ftom the datc-of tlris Notificution, the following res-

trictions o[ the setting up and expansion of industrics.
ooerations or Drocessis etc. in ihe said Corstal Rcgu-
lition Zonc (CRZ). For purPoses of this Notiflcation.
the Hich lTidc I-inc (IITL) will bc defired as the line
urrto which the highest high tidc reaches at spring
tides. I!'i{

Note. Thc distancc frorn thc High Tide Linc
tHTI-) to which the proposctl regulatlons wil'l applv
in the case of rivcrs, cTcCks irnrt b;:ckrvnters may bc
rnodified on a case by case basis for roe'ons to be

recorded whilc prcpnrine the Coastal Zonc Manage-
nrent Plans (rcferrid to h:low) : hotievcr, this distance
shell not bc less than 100 metrc i or the width of the

.r..k. ri'tc. or backwate( whiclever is less'

2, Prohibited Activities :

The following activities lrre dcclarcd ns prohibited
within the Coaltal Regulati,rn Zone' namcly :

(i) settin.E un of new indu trics and expansion' of exisl.iog industrics' exceDt those dirccllv
tatni"O tn water front or'dircotly necding
forcshorc facilities :

(ii) manutactulc or handlinq or storage or dis-

Dosal of hazardorrs (llhslrnces as spccified-
jli lle Nolil'icflti,ms ol'the Govemn.tutt ot
In<lla in lhe Ministri of Environnrcnl &

Troresla Nir. S.O. 594(E) d3,e,1 ?8th Jlllv,
1989. S.O, 966(E) dcted 27th Novcmbcr,

1989 and GSR L0l7(E) d lcd 5th Deccm'
ber. 1989;

(iii) Seltiilg up and expunriion of fish proccssing
units including wareht,u'lrti (cxcludiflg
hatchcry an(l nitural fich drying in p,rrmit-
ted arcas) ;

(iv) sctting up e[<] cxplnsiolr o[ unitsimic]hdr
nisms for djsposJl ot wnstc and elilucnts,
cxcept faci-litius requlrcd lor discharging
trcatid el[ucnts inlo thc water course with
approval undor thc Water ( Prcvention and
Control of Polluttbn) Act, 197'l ; and excePt
for storm w&tcr drains i

(v) di charge of untrcatcd wasie:i tlnd cmurnt\
lrom 'lndustrics. citics or towns and othc,
human settlr.'nrents. Schenrcs shall be im-
plemented by the concemed authorities {or
phasing out the existing practiccs, if any,
withinl reasonrrb)e time period not exceerl-
ing thrq; ycars lrom the date of this noti-
fication;

(vi) dumping of citv or town witste for the pur-
Doses of lendlllling or otlcrwisc : thc cxist-
ing practic!, if lnv, shall be pbaled out
within a reasonxible time nol exc€eding
thrcc veirrs from thc date of this Notifica-
tion ;

(vii) dumping of ash o: any wastcs from thcrmsl
power stations i

(viii) hnd reclamation, bunding or disturbing the
nalural coulsc of 'ca watcr vith similar
obstructions, except thosc reguired for con-
trol of coastal crosion snd maitrtcnancc or
c'lcasing of watorways, channcls and ports
and fo- prcvention nt sandbats aod also
except for tidal rcgulalors. stoltr watcl
tlrains and structures for pterention of sali-
nity ingres5 and fot swcct water rccharge I

(ix) nininq of 'h[ds, rocks antl other substrato
materiuls. cxccpt those rarc miflerals not
available outside thc CRZ reas :

(x) harvestihe or drau ol of grottnd wctcr and
consruction of mechanismt thercfor rvithlil
200 m of HTL; irr the 200 m to 50O m
zone it sha.ll bc Jrermittcd on'lv when dong
manuallv through ordinnfi wells for drink-
ing, horticulture, agrictllturc antl fi heries;

(xi) construction activilies in ecologicallv scnsi-
tivc srcac as specified in Annexurc-I of this
Notiffcation :

(xii) anv coDstruction activitv bet\y!'en the Low
Tic'le Lihe and High Tide Line except faci-
Iities for carrvinq treatcd efEucnts and
waste wuter dischargcs into thc sca, facilities
for carrying ser watcr for cooling purposes,
oil, eas and similrr pipelincs antl f;rcilities
c(-cntial for activilies nermitted [nder this
Notification i tnC

(xiii) dressint or tltcrins of san,l drrnes. hills,
nxtural features includilrg landscapc chan&€s
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for bpautiticuti'on, recluatiolal and oth,er
such purpose:, exccpt as pcrmissiblc undcr
this Notification.

3. Rcgulation of Permissible Activitics :

All othcr activiti'es, except thos: prohibiled ir para

2 abovc, will be rcgulated us undcr :

(l) gearance shalt bc givet for a[y activity- 
within the CoestJl ReBulation Zone onlv
it it requirui watcr front ancl forcshore
focilittts.

(2) Thc followinc activities will requirc environ'
mertal clearincc from thc Ministry of En-
vironment & Fores6, Governmrnt of India,
namcly :

-:_-.-:::=(iii) In the intsrim pcdod tiU the Coastal Zono
Management 

- Plans mcntion-cd in par-a

3(3XiI above arc PrcP€rcd. and aPpf"u{'
all dcvclopments a[d activltles ulthltr tne
CRZ shali not violate the prtvisions ot
this Noti6cation. State Govsrfincnts and
Union Territory Administrations shall en-
sure adhcrence' to these regulatioos aod
violatiors, if any, sball be 9t biecl to thc
arovisioru of the Environment (Protec-
iion) Au, 1986.

(i)

( ii)

(3) (0

(iii)

(iv) All other acdvities with investment ex-

cceding rupees five crores.

CoNtructioE activitics related to Defeflce
reouiremcnts for which forcshore facili-
tiei are esscntial (e,g. slipways. jetties
etc.): ercert for desjified opcrational
comDoocnt- of dcfence projects for which
r scbarate oroccdure shall be followei.
(Resirlentiul' buildings. oflice buildrugs,
homital conplexes, workshops sholl not
come *ithin'thp defnition of opcrational
re{uircmeots cxccpt in vcry special cuses

ant hence shall not norntally be permittcd
in thc CRz);

ODcrational constructions for Dorts and
hiubours and light hot$es rcquirbg water
fronragel iettics whorves. quays. slip-
wavs itc. 

-(Residential 
buildings & ollico

buildincs shall not come within thc defini'
tion of-oDerational octivities exccpt in
verv soecial cascs and oence shall ttot
noriraily bo pendlted in the CRz)l

Thermal Dower Dlants (only foreshorc faci-
lities fof transpbrt of raw materials facili-
ties for in-take of coolinq watcr and out-
fall for discharge of tredted wastc vstcrl
cooling water); and

Tbe coastal States and Union Tcrritrrry
Administrations shall preparc. within a

oeriod of one ycar frotn the datc of this
Notification. Coastal zone Menagement
Plans identilying and clasifying the.CRZ
aress within their rcspectivc tcrritories ln
accordanco wtth thc guideliflcs given in
ArDemres-I ard II of tho Notilication and
obtain aooroval (with or wirhout modin'
cations) 6'f the central Covemlnent in the

Ministry of Environment & Forcsts;

Within the franrcwork of such approveti
olans, all devclopment and 0ctivilics
vithin the CRZ other tlran those covered
ln para 2 and para 3(2) above shall be re-
sulatcd bv thc Slate Government' Union
Territory' Adflinisfrstion or fhe local
outhoritv Bs the ccse mav be in nccor-
rlrrrce with lhc crride'lircs qiven in Anncx-
sres-I and II of the Notilicatlonl and

4. Procodure for monitoring and enforcemerlt :

Thc Ministrv of Environment & Forests and tho
Govcmment oi St"te ot Uniou Territory Efld suqh
other authotities at the Statc or Union Territory lcvels'
as may bo de.signated for t[is purpose' shall be res-
ponsibic for monitoring and eoforcernent of thc provt-
iionc of tbis notifcrti6n within thcir re'speclivc iuris-
dictions.

tN. K-1501911184-IA-ItI (vol' II)l
R' RAJAMANI' SccY'

ANNEXURE-t

COAS'IAL ARE,d CLASSIFICATION AND
DEVELOPMENT REGUI,{TIONS

Classification of Coastul Reguluicrn Zonq :

6(1) For regulaturg dcvelopmcnt activitics, tlre
coastal ..trctchcs within 500 metres ot High Tide
Line of the laadward sidc are classiocd into fout
cltegories, namcly :

Category I (CRZ-T) :

(i) Arcas that are ccologicallv seositlve snd im-
nortant, sucb as natlonnl porlslmorinc
parks, sanctuarics, reservc forests, wildlifo
habitats. malgroves, corsl;lcoral reefs, areas
closc to brecding and spuuning grounds ot
fish atrd otber marine life. sreas o[ out-
standing natutal bcautylhistoricallherilagc
arcas. ireas rich in f,cnctic diversity. area:
likelv to be inuodsted dut to risc in sea
level- conscquent hp'nn global warrning and
such othcr areas &s may he declared by tho
Central Gdvcrnment or the conccrned au-
thorit.ies at thc Statelunion Tenitory lcvcl
from time lo tio.c.

(ii) Area betwcen thc Low Tldc Linc and thc
tligh Title Lino.

Category-ll (CRZID :

TLc arear. that have already bccn de'./elope(l upto
or close to the shore-lioe. For this purpose, "devc-
loncrl arr:a" is referred to as that ares within tho
municipal llmits or in othet leEally dcsi3natcd urban
areas ivhich is already substantially huitt up ond
which has becn providcct with drainage ond spltroach
roads and othcr infrastructural facilitiqs, such as
water supply and cewerage moifls.

C:rtcgory-IlI (CRZ-[I) :

Arcas that are relotivelv undisturb':d antl lltost,
which do tiot bctonS to oitb-er Catcgory'I or II' t heso

(lrt
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\.vilt i cludc coastal zone in thc rural arcas (rlevelop'
cd an(i uodclelopcd) and also areas within Munici'
pil limitr or in other lcglly .lcsi.gnule urban urcas
whtch are not substantially built up.

Category-Iv (CRZ-I9

Coastal stetchcs in the Arrdaman & Nicobar, Lak-
shoduccp and smaU islands cxcept those dcsiSnotcd
as CRZ:I, CRZII or CR.ZIII.

Nrrms for Regula(on of Activities.

6(2) 'Ihe development or cansiir.rction sctivities
in diflcrcrt catcgories of CRZ arcas slrall be rcgulat-
ed by the conccmed authorjties ct drc Stateiuniun
Tcrriiory lcl-el, in accordunce with thc following
norms :

CRZ.I

No nev/ construction shqll be psrmittcd within 500
mctres ct the High Tidc Line. No construction acli-
vrty, cxr.:ct)t as liste,l under 2(xii). will b-' permilred
b,:iw.::n tl-e l-ow Tide Line and the Fli.cn 'fk)r' L'rre.

CRZ.II
(i) Buildings shall be pennitted ncithcr on thc

scaward side of the cxi.iting roud (or rr.iuds

Froposcd in thc approvcd Coastal 7-,arte
Managemcnt Plan of the arca) nor ofl scn-
x'ard sidc of existing aulhrrrise,-l structurcs.
Buildings pormitted on the landward sidc
of the existhg Bnd propuscrl roadslexisting
authoriscd stxuctures sirlll be subject to
the cxisting local Town -"nd Cotntry Plitn-
ning Regulatims inclrrdi;rg the exi:ling
norms of FSIIFAR.

(ii) Reconstruction of the authoris€d buildingr
ro bc permitt€d subject with the cxisting
FSIIFAR nomrs and without chan5c in the
er;sting usc.

(iii) Thc dcsign and (mstructior of buildings
slial[ be co$istent vrith the snrrounding
londscape and local archil('ctrral slylc.

(jii) C or! struction,rcconstruction s[ (welling units
br.,u.ern 200 and 500 rncrres of the High
'l ide Lile permitted so long it is u'ithin dle
0.6;, o1 linditional righ6 and customBry
uscs such es existing flshing villagcs and
aorthans. Building permissirrn for strch

ionstruc{ionlrcconstrucli,)n wi)l bc subicct
to llre cotxlitions that thc totll numbcr ot
<iwellins units shall nor be more than twicc
the nuribcr of cxisting uoits ; total'covered
r,:cir on 8ll loors shall not cxcecd 33 pcr
certt of lhe plot szc ; thD overall hciglrt ol
construction shall not exce-'d 9 mcttes nld
construction shall not be nlorc lhalt 2lloors
(ground floor plus orc florr').

(iv) R( constructionlalterations of otr cxisting iru-
lhorised huilding permitted subrcct to (i)
to (iii) above.

CRZ-W

Andunran & NicoBar Islands :

(i) No new construction of buiklings shalt he
permitted within 200 mctrcs of the HTL ;

rii) Thc buildings betwecn foo a,]d 500 mctrcs
from the High Tidc Lioe shall not havc
more than 2 floors (gr:uud floot end lst
flr':or). lhc total covcred i'rcJ on all floots
shcll not bc more tharr 50 pcr ccnt of thc
plot size and the total heiq'rt of constnlc'
uon shall Dot exceed 9 mctres I

(iii) TIre dr,.irn and co$tmction ot buildings shrrll
be consistent with the surrounding land-
sciipe and local architecturnl stylc.

(iv) (i-rals and sand from thi beactres and coirs-
t&l waters shall not bc us:C for conslruc-
1...n 8nd othef P rPoses :

(v) Drcd!';n,: and urderwatcr blasting in and
around coral formations shall not bc per-
mitted: nnd

' (vi) ffrrwtver, in somc of thc islands, coastal
str('lchcs mav alro be classified into cste-
qorics CRZ-I or I(t or IIr, with lhc prior
apprcvul of Ministrv of Enviroument ond
Forcsts and in srch desisnatcd strctches. the
ronrooriatc resulations given fot respeclive
Catcgorles shall apply.

(i) the area upto 200 metlcs lronr thc lligh
Tide Linc is to be earmarkcd as 'No Dcvc-
Iopmetrt Zone'. No conrtnlction shall tre
permitted within this zonc exccpt fo( re.
pairs of existing authoriscd structurcs not
excecding eistiug FSI. eri:;tinr plinth urca
and exjsting density. Horve';er. th" fnllorr--
in! uscs msy be permissitrle in this zoue,-
aglicultrrc, horticultur:, gardens, pmturcs,
prrks, pluyficlds. forcit r-v lnd salt manufac.
lure ffom sca water.

CRZ.III

(ii) I)evclopment of vacant plots hetwccn 200
and 500 mctres of High Tidc Linc in desi-
&noted areas of CRZIII with prior aDprr)-
val ol MEF permitted for constnrclion ot
l:olelslbeach resorts for temporary uccupa-
tioR of tourislrlvisitors s'.rbjcct to the c:)l-
ditions qs slipulated in the guidclincs st
Artnexure-II.

I,.skshrrky''"n ar-.d s,rr'rll Island"- :

(i) For nermittrn" .'ustnrction of huildings. the
distance from the High Tide Line shall bc
dccitled dcnending on the'.ize of tho
islands. This shall be laid Llown for cach
:rl;rnd. i1 cor.sultation with thc exDerlr rlnd
rvitll anproval of the Ministrv of Envirnn-
ment & Forests. keepine iu vicw the land
rr"a rcorrircmenfs for speciffc pumoses vis-a-
viq ln"rI co.ditions includins hvdrolosrcal
aspecf:. erotion and ccological scnsitivity:

(ii\ Thc buildinss within 50O mcfres from the
HTt shrll aot have more than 2 f,oors
(rrounil floor an(l 1st floor), the tolal colcr-
ed urco on all floors shall not be morc than

7
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50 pcr cent of the plot size and the total
hcight of construction shaU lot excccd 9

mctres;

(iii) Thc dcsign and consttuction of builclings sholl

be consistent with thc surrounding lands-

clpe and local architectura.l style.

(iv) Corals and sand ftom the beachcs and
coastal watcrs shall not be uscd fot construc-

tion and othcr puq)osesi

(v) Drcdging and underwater blasting in and

atound coral formations shall not be per-

miltcd; and

(vi) Howevcr, in somc o; thc .islands, coastrl
strctches may also be classificd into cateSori'
cs CRZ-I or II or 'lltT, with the prior rp,pro-
vul of Ministry of Envimnment & Forcsts
and in such dcsigoutcd strctchcs, the apPro-
priate rcgulalions givcn tor rcspective Cstc-
gories shall apply.

Lskshadwccp and small Islands:

(i) For p€rmitting construction ot buildings, the
distance from the High Tide Line shall bc

detided depeding on tho size of tho islands.

This shall be laid down for caclr island. in
consultation with the experts and with ap-

proval of thu Ministry of Envjronoicnt &
Forsts. keeping in vicw the land usc requirc-
ments for specific purposes vis-a-vis locul
conditions including hydrological aspects,

crosion and ccological serrsitivity;

(ii) Thc buildings within 500 mctreri lrom the
HTL shall not have morc than 2 floors
(grouud floor nnd lst floor), the total cover-
cll arca on rll floors shall not be more thatr
50 pcr ccnt of the plut sizc and tlre total
height of construction shall not cxcced 9
mctrcsi

(iii) The design rnd construction of buildings
shall be consistent w;th 1hc surrounding
landscapc and local architcctural sMe.

(iv) Coruls and rand fron the heirchis rnd .:r's-
t0.l woters, shall not hc ussrl for ronstruc-
tion and other purposes.

(v) Dredging and undcr rynter [rlnsting in and
around lagoons and coral formations shall
not bc permittcd; and

(vi; However, in some of thc Islonds, colstal
stretches muy also bc clsssi0ed itrto catcSories

CRZ-I or ill or lll with prior approval oI
the Ministry of Environment & Forests. ln
such dcsignalcd stretcbcs tho approPriate
rcgulations givcn for rcspective cctcgorie\
shall opply.

7(1) Construction ol beach rcsortslhotels with prior
irpproyirl of MEF in thc dcsignated a.reas of CRZ-Ilt
fer Lemporary occupation of touristsl \,isitors :.hrll be

subject to the following conditions :

(i) The projcct proponents shall nol undertakc
any construction (including tcmporar!' con-

"tructions and fcncing or such otlrcr bar-
ri6s) within 20o metres (in the landward
sidc) from the Hidh |Tidc Line afld within
thc area between thc Low Tidc and Hig,h
Tide Linci

(iii) Thc construction shall be consistent wilh
the surrounding landscapc and local archi-
tectura'l stylci

(iv) fl-hc overall helgbt of construction upto lhc
highest ridgc of the roof, shall not crcecd 9

mtres and thc coDstruction stall not hc.nore
than 2 floois (lrtund f,oor plus one upper
floor):

(v) Grouncl wrtcr shall not be tnPpcd within
toO m of the IITL: vithin thc 20O metre-

500 metrc zone it can be ta0pcd ofllv wlth
tlrc corcurrencc of thc Contrallstate Groond
Watcr Board:

(vi) Fxt.action of sand, levelling or diAeinc ot
of sandv strctches cxce:t fnr stn'ctural foun-
dation of huilding, swimminq pool shall not

6e

ANNEXURE.II

GUIDELINE9 FOR DEVELOPMENT OF BEACH
RESORTSIHOTELS ,IN THE DFIIGNATED
AREAS OF CRZ.III FOR TEMPORARY OCCU-
PAT,ION OF TOI.IRISTIVISITORS. WTTH PRIOR
APPROVAL OF THE MINISTRY OF ENVIRON.
MENT & FORESTS

(ii) The total plot size shall not be lcss thnn
0.4 hectares and the total coYercd area oo

all floors shall not excced 33 pel cent of the
plot siz€. i.e, tho FSI shaU not or,c€ed 0.33.
The open area shall be suitcbly Iandscaped

with appropriate Yegetal covcr:
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bo po@itted withja 500 E6trcs of thc High
Tfdo Liro;

(yli) Tho q\ulity oI trsEtcd cfluorrts, rolld w8sts8,
colssions ald noiss levels ctc. ftom the
ptoject are8 must conforn to thc standards
laid down by thc competent authoritics in-
cluding tbe Ceotrallstate polhrtim Control
Board and urdcr tho Envimn-Ecnt (protcc-
tion) Acr, 1986;

betweeo auy two hot lslbcacb tcortq Bnd
in uo caao rhefl g5pg bc locs than 50o mctros
spart; otrd

(x) If the Fojcct involves divcniou of foest
land for aoa-forest purposos, clcaraoco as
raquirod uuder the Forcst (Oouservatioa),
Act, 1980 ehall be obtaired. Tho rcquire-
Dents of olher Ccotral and Stotc lawB aE
applicable to thc Plojecl shall bo lrer wirh.

(viii)

(lx)

Ncc,ffsary artangpttenlg lor thc ltcetmcut
of the €.dnucrts and solid wast€s must be
made. It Eust be ensured lhat thc untrcated
cflueots aad solid wa$cs &rc not dischsrg.d
into thc wstcr or oD thc beach; and no
ef,ueutleolit wasto shall bc dilpbargpd on
lhe bcacb;

To allow publlc access to th€ beach, atlcast
a gap of 20 metres width shall bc provided

(xi) Approval of thc Statelunion T€rritory Tou-
tlsm Dsp8rtucnt shall bo obtained.

7(2) Io ecdogically sensitive areas (such 8s marjED
parkq- nangrovcs, coral reefs, brecdlng and spnwohg
gmunds of fish, wildlife habltats ard ,u"n otti, 

"rcri1 ltay bc notified by the CentrallStatc Govcmmcrtl
Unio Tetritorics) construction ol beach rwortslhotels
shall not be pcrmittcd.

4J.' or/9t*i
PriEtod by tho Mam3or, Govt. of lod

.!d PubUotod by thc CootrDllcr
la Pr.ss, Rh8 Road, Now Dclhi-lfoo64
ol PubltcnrioD!. Delhl-t 1m54. 1990
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(To be published in the Gazette oflndia, Extraordinary, Part-ll, Section 3, Sub-section (ii) ofdated
the 6rh January, 201l)

@

COASTAL REGULATION ZONE NOTIFICATION
MINISTRY OF ENVIRONMENT AND FORESTS
(Department of Environment, Forests and Wildlife)

S.O.l9(E).- WHEREAS a draft notification under sub-section (l) of section and clause (V) of sub-
section (2) of section 3 ofthe Environment (Protection) Act, 1986 was issued inviting objections and
suggestions for the declaration of coastal stretches as Coastal Regulation Zone and imposing
restrictions on industries, operations and processes in the CRZ was published vide S.O.No.229l (E),
dated l5s September, 2010.;

AND WHEREAS, copies of the said Gazette were made available to the public on 15e
September,20l0.;

AND WHEREAS, the suggestions and objections received fiom the public have been
considered by the Central Govemment.;

Now, therefore, in exercise of the powers conferred by sub-section (l) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government, with a view to ensure livelihood security to the fisher communities and other local
communities, living in the coastal areas, to conserve and protect coastal stretches, its unique
environment and its marine area and to promote development through sustainable manner based on
scientific principles taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the country and the
water area upto its territorial water limit, excluding the islands of Andaman and Nicobar and
Lakshadweep and the marine areas surrounding these islands upto its territorial limit, as Coastal
Regulation Zone (hereinafter referred to as the CRZ) and restricts the setting up and expansion of
any industry, operations or processes and manufacture or handling or storage or disposal of
hazardous substances as specified in the Hazardous Substances (Handling, Management and
Transboundary Movement) Rules, 2009 in the aforesaid CRZ.; and

(i) the land area fiom High Tide Line (hereinafter referred to as the HTL) to 500mts on the
landward side along the sea fiont.

(ii) CRZ shall apply to the land area berween HTL to 100 mts or width of the creek
whichever is less on the landward side along the tidal influenced water bodies that are
connected to the sea and the distance upto which development along such tidal
influenced water bodies is to be regulated shall be govemed by the distance upto which
the tidal effects are experienced which shall be determined based on salinity concentration
of 5 parts per thousand (ppt) measured during the driest period of the year and distance
upto which tidal effects are experienced shall be clearly identified and demarcated
accordingly in the Coastal Zone Management Plans (hereinafter referred to as the CZMps).

In exercise ofpowers also conferred by clause (d) and sub rule (3) ofrule 5 ofEnvironment
(Protection) Act, 1986 and in supersession of the notification of the Government of India in the
Ministry of Environment and Forests, number S.O.l l4(E), dated the l gth February, 1991 except as
respects things done or omitted to be done before such supercession, the Central Government
hereby declares the following areas as CRZ and imposes with effect from the date of the
notification the following restrictions on the setting up and expansion of industries, operations or
processes and the like in the CRZ,-
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Explanation.- For the purposes of this sub-paragraph the expression tidal influenced water
bodies means the water bodies influenced by tidal effects from sea, in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds connected to the sea or creeks and the like.

the land area falling between the hazard line and 500mts from HTL on the
landward side, in case of seafiont and between the hazard line and l0Omts line in case of
tidal influenced water body the word'hazard line' denotes the line demarcated by Ministry
of _Environment and Forests (hereinafter referred to as the M.EF) through fu3urvey of
India (hereinafter referred to as the sol) taking into account tides, *uu"., ,iu level rise and
shoreline changes.

(iv)land area between HTL and Low Tide Line (hereinafter referred to as the LTL) which
will be termed as the intertidal zone.

(v) the water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the oiposite side
ofthe bank, oftidal influenced water bodies.

?: For the purposes of this notification, the HTL means the line on the land upto which the
highest water line reaches during the spring tide and shall be demarcated uniformly in all parts of
the country by the demarcating authority(s) so authorized by the MoEF in accordunce with the
general guidelines issued at Annexure-I. HTL shall be demarcated within one year from the daie of
issue of this notification.

3. Prohibited activities within cRZ,- The following are declared as prohibited activities
within the CRZ,-

(i) Setting up ofnew industries and expansion of existing industries except,_

(a) those directly related to waterfront or directly needing foreshore facilities;

Explanation: The expression "foreshore facilities" means those activities permissible under
this. notification and they require waterfiont for their operations such as ports urd harbours,jetties, quays, wharves, erosion control measures, breakwaters, pipeiines, figfrtfrour"r,
navigational safety facilities, coastal police stations and the like.;

(b) projects of Department of Atomic Energy;

(c) facilities for generating power by non-conventional energy sources and setting up of
desalination plants in the areas not classified as cRZ-I(i) based on an impact ,rr'"."."n,
study including social impacts.;

(d) development of green field Airport already permitted only at Navi Mumbai;

(e) reconstruction, repair works of dwelling units of local communities including fishers in
accordance with local town and country planning regulations.

(ii) manufacture or handling oil storage or disposal of hazardous substance as specified in the
notiflcation of Ministry of Environment and Forests, No. S.o.594 (E), dated the 2gth July
1989, S.O.No.966(E), dated the 27th November, 1989 and GSR 1037 ie;, aated tne S6

(iiD
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December,l989 except,-

(a) transfer of hazardous substances from ships to ports, terminals and refineries and viceversa;

(b) facilities for receipt and- storage of_ petroreum products and liquefied natuar gas asspecified in Annexure-Il appended to this notification 
"rd ru"ititie.'- ior'-'regasification of Liquefied Natural Gas (hereinafter referred to us *," iNci-i, ,ir" *"u.not crassified as CRZ- I(i),subject to implementation of safety regulations- iJrairgguidelines issued by the oil Industry Safery Directorate in the Ministr! "ip"ili"r- -aNatural-Gas and guidelines. issued by MoEF and subject to further terms and conditionsfor implementation of ameliorative and restorative -i".ur". in relation to environment asmay be stipulated by in MoEF.

Provided that facilities for 
-receipt 

and storage of fertilizers and raw materiarsrequired for manufa*ure of fertilizers like ammonia, pnospt oiic ;;i;, :;il*,sulphuric acid, nitric u"1d_1rd the like, shall be permitted within tl" .ula ,on"-li tt"areas not classified as CRZJ(i).

(iii) Setting up and expansion of.fish processing units incruding warehousing except hatcheryand natural fish drying in permitted ireas:

(iv) Land reclamation, bunding or disturbing the naturar course ofseawater except those,-

(a) reqlired for setting up, construction or modemisation or expansion of foreshorefacilities like ports, harbours, jetties, whawes, quuyr, .lip*uy., Urlag"., ,""ii*',,*a 
".stilts, and such as meant. for defence ura ,e*rity'pr.pose and for otler facilitiesthat are essential for activities permrssible und"i the notification;o) measures for contror of erosion, based on rai*,in" incruding Environmental ImpactAssessment (hereinafter referred to as the EIA) studies

(c) maintenance or clearing of waterways, channels and ports, based on EIA studies;

(d) measures to prevent sand bars, instalration oftidar regulators, laying of storm water drainsor for. structures for prevention of salinity ingresJ and n"rf,*"]t". ;.h_g;;;;,carried our by any agency to be specified iy fr,f oSf .

(v) Seuing up and expansion of units or mechanism for disposal of wastes and efTluents exceptfacilities required for,-

(a) discharging treated effluents into the water course with approval under the water(Prevenrion and Control ofpollution) Acr, lg74 (6 of lg74);
(b) storm water drains and ancillary structures fo, ou.olnr,
(c) treatment of waste and effr,ents arising from'hotels, Teach resorts and human settlementslocated in cRZ areas other than GRZ-I id disposat oit."ut"a *u.tes and effluents;

(vi) Discharge of untreated waste and e{fluents fiom industries, cities or towns and otherhuman seftlements. The concerned authorities ,t uti i-fr"-ent schemes for phasingout existing discharge ofthis nature, if any, within a time period ,ot 
"r.""aing- 

t*'o"i"-*.from the date ofissue of this notification.

(vii) Dumping of city or town wastes including construction debris, industrial solid wastes, fly

@
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ash for the purpose of land filling and the like and the concerned authority shall implement
schemes for phasing out any existing practice, if any, shall be phased out within a period
of one year from date of commencement of this notification.

Note:-The MoEF will issue a separate instruction to the state Govemments and Union territory
Administration in respect of preparation of Action plans and their implementation as also
monitoring including the time schedule thereof, in respect ofparas (v), (vi) and (vii).

(viii) Port and harbour projects in high eroding stretches of the coast, except those projects
classified as strategic and defence related in terms of EIA notification, zooo laentiRei ty
MoEF based on scientific studies and in consultation with the State Govemment or the Union
territory Administration.

(ix) Reclamation for commercial purposes such as shopping and housing complexes, hotels
and entertainment activities.

(x) Mining ofsand, rocks and other sub-strata materials except,-

(a)those rare minerals not available outside the CRZ area,
(b) exploration and exploitation of Oil and Natural Gas.

(xi) Drawl of groundwater and construction related thereto, within 200mts of HTL; except the
following:-

(a) in the areas which are inhabited by the local comm.nities and only for their use.
(b) In the area between 200mts-500mts zone the drawl of gioundwater shall be

permitted only when done manually through ordinary wells ior drinking, horticulture,
agriculture and fisheries and where no other source ofwater is available.

Note:-Restrictions for such drawl may be imposed by the Authority designated by the State
Govemment and Union territory Administration in the areas affelted by'sea water
intrusion.

(xi) construction activities in CRZ-I except those specified in para g ofthis notification.

(xiii) Dressing or altering the sand dunes, hills, natural
changcs for beautification, recreation and other such purpose.

featues including landscape

(xiv) Facilities required for patrolling and vigilance activities of marine/coastal police stations.

4. Regulation of permissible activities in CRZ
regulated except those prohibited in para 3 above,-

area.- The following activities shall be

(i)(a) clearance shall be given 
. 
for any activity within the cRZ only if it requires

waterfiont and foreshore facilities;
(b) for those projects which are listed under this notification and also attract EIA notification,

2006 (s.o.1533 (E), dated the 14th September, 2006), for such projects clearance ,nder
EIA notification only shall be required subject to being recommended by the concerned
State or Union territory coastal Zone Management Autho;ry (hereinafter ,"fe.."d to us th"
czMA).

(c) Housing schemes in CRZ as specified in paragraph g of this notification;
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(d) Construction involving more than 20,000sq mts built-up area in CRZ-II shall be considered in
accordance with EIA notification, 2006 and in case ofprojects less than zo,g0osq mts built_up
area shall be approved by the concemed State or tnion territory Planning authorities in
accoidance with this notification after obtaining recommendations from the co-ncemed CZMA
and prior recommendations of the concem CZMA shall be essential for consiae.inj ttre grant
of environmental crearance under EIA notification, 2006 or grant of approval uytt"",J"r-t
planning authority.

(e) r'IoEF may under a specific or generar order specifu projects which require prior public
hearing ofproject affected people.

(f) construction and operation for ports and harbours, jetties, wharves, quays, slipways, ship
construction yards, breakwaters, groynes, erosion control measures;

(ii) the following activities shall require clearance Aom MoEF, namely:_

(a) those activities not listed in the EIA notification, 2006.
(b) construction activities relating to projects of Department of Atomic Energy or Defence

requirements for which foreshore facilities are essintial such as, slipways, ;iii"., *t u*".,
quays; except for classified operational component of defence p.o.;"ctr. ne.idential buildings,
office buildings, hospital complexes, worksliops of strategic and iefence p.o.;""ts i1 ie.-. or
EIA notification, 2006.;

(c) constinrction, operation of lighthouses;
(d) laying ofpipelines, conveying systems, hansmission line;
(e) exploration and extraction of oil and natural gas and all associated activities and facilities

thereto;
(f) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling

water and outfall for discharge of treated wastewater or cooring water from tnermat power
_ . plTlr. MoEF may specifu for category of projects such as at (0, G) and (h) o f para i; '
(g) Mining of rare minerals as listed by the Department of Atomic frJigy; ' '
(h) Facilities for generating power by non-conventional energy ."rorr."ir, desalination plants and

weather radars;
(i) Demolition and reconstruction of(a) buildings of archaeological and historical importance, (ii)

heritage buildings; and buildings under public use which- means buildings ,r"'t 
"r-ro. 

tn.
purposes of worship, education, medical care and cultural activities;

4'2 Procedure for clearance of permissible activities.- All projects attracting this notification
shall be considered for CRZ clearance as per the following procidure, namely:_

(i) The. project proponents shall apply with the following documents seeking prior clearance
under cRZ notification to the concerned state or the union territo; cou.tui-zon"
Management Authority,-

(a) Form-l (Annexure-IV ofthe nofification);
(b) Rapid EIA Report ilcluding marine and terrestrial component except forconsrruction projects Iisted under a(c) and (d)
(c) Comprehensive EIA with cumulative shrdies for projects in the stretches classified as low

and medium eroding by MoEF based on scientific ituales and in consultation with the State
Govemments and Union territory Administration;

(d) Disaster Management Report, fusk Assessment Report and Management plan;
(e) CRZ map indicating HTL and-LTL demarcated by one of thJ authorizei agency 1asindicated in para 2) i n l:4000 scale;
(f) Project layout superimposed on the above map indicated at (e) above;
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(g) The CRZ map normally covering 7km radius around the project site.
(h) The cRZ map indicating the CRZ-I, II, III and IV areas including other notified

ecologically sensitive areas;
(i) No objection certificate fiom the concemed State porlution contror Boards or unionterritory Pollution control committees for the projects involving discharge 

"r "mra"",solid wastes, sewage and the like.;

(ii) The concemed czMA shalr examine the above documents in accordance with theapproved cZMP and in compliance with cRZ notification and make recommendations within
a period ofsixty days from date ofreceipt of complete application,-

(a) MoEF or State Environmental Impact Assessment Authority (hereinafter referred to as theSEIAA) as the case may be for the project attracting EIA notification, 2006;
Q) {o!r for the projects not covered in the EIA 

-notification, 
2006 but attracting para 4(ii) ofthe CRZ notification;

(iii) MoEF or SEIAA shall consider such projects for clearance based on therecommendations of the concemed CZMA within a period of sixty days.

(vi) The clearance accorded to the projects under the cRZ notification shall be varid for theperiod offive years fiom the date ofissue of the clearance for commencement of"oort uation
and operation.

(v) For Post clearance monitoring - (a) it shall be mandatory for the project proponent tosubmit half-yearly compliance reports in respect of the stipulated terms ana J"riiti-o^ 
"rthe environmental clearance in hard and soft copies io the regulatory 

""rfr"riryt.lconcemed, on 1st June and 3lst December ofeach calendar year and all such compriancereports submjtted by the project proponenr sha be pubiished in public ao.uir'ui] itcopies shall be given to any person on apptication to the concemed CZMA.

(b) the compliance report shall
regulatory authority.

also be displayed on the website of the concemed

(vi) To 
-maintain 

transparency in rhe working of the cZMAs it shall be the responsibility of theczMA to create a dedicated website and post the agenda, minutes, decisions taken,clearance letters, violations, action taken on the violationls and court .o,"i, ir"rrii.f,rr"
orders of the Hon'ble court as arso the approved cZMps of the respective state Go;e;;ent
or Union territory.

5. Preparation ofCoastal Zone Management plans.

(i) The MoEF may obtain the cZMps prepared through the respective State Govemment orUnion territory;

(ii) The cZMPs may be prepared by the coastar state Govemment or Union territory byengaging reputed and experienced scientific institution(s) o. tte ug"n"i"s L"lrai"J u"National centre for Sustainable coastal Management (hereinaier refened to a-s theNCSCM) of MoEF and in consultation with the Joncerned stakeholders;

(iii)The hazard line shall be mapped by MoEF through SoI all arong the coastline of the
country and the hazard line shal be demarcated taking into u".orrni tid", *.r"., *"L*r
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(v) Mapping of the hazard line shall be carried out in l:25,000 scale for macro level planning
and l:10,000 scale or cadastral scale for micro level mapping and the hazard line shalt be
taken into consideration while preparing the land use plan of the coastal areas;

(vi)The coastal states and Union Territory will prepare within a period of twenty four
months from the date of issue this notification, draft CZMps in l:25,000 .""ie ."p
identifring and classi$ing the CRZ areas within the respective territories in accordance
with the guidelines given in Annexure-I of the notification, whidr involve public
consultation;

(vii) The draft CZMPs shall be submitted by the State Government or Union territorv to the
concemed cZMA for appraisal, including appropriate consultations, and recommendaiions in
accordance with the procedure(s) laid down in the Environment (protection) Act, 19g6;

(viii) Ths State Government or Union territory GZMA shall submit the draft cZMps to
MoEF alongwith its recommendations on the cZMp within a period of six months after
incorporating the suggestions and objections received from the itakeholders;

(ix)MoEF shall thereafter consider and approve the cZMps within a period of four
months from the date of receipt ofthe CZMps complete in all respects;

(x) All developmental activities listed in this notification shall be regulated by the State
Government, Union Territory Administration, the local authority or the concemed
CZMA within the framework of such approved CZMps as the case may be in
accordance with provisions of this notifi cation;

(xi) The CZMPs shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking revision of the
maps following the above procedures;

(xii)-The cZMPs already approved under cRZ notification, l99l shall be valid for a period
of twenty four months unless the aforesaid period is extended by MoEF by a siecific
notification subject to such terms and conditions as may be specified therein.

6. Enforcement ofthe CRZ, notification, 20i l-

(a) For the purpose of implementation and enforcement of the provisions this notification and
compliance with conditions stipulated thereunder, the powirs either original or delegated
are available under Environment (protection) Act, 19g6 with the tr,toEF, -stut"

Government or the Union territory Administration NCZMA and SCZMAs;

rise and shoreline changes;

(iv)For the purpose of depicting the flooding due to tides, waves and sea level rise in the next
fifty and hundred years, the conrour mapping of the coastline shall be carried out at 0.5m
interval normally upto 7km from HTL on the landward side, and the shoreline changes
shall be demarcated based on historical data by comparing the previous satellite image;es
with the recent satellite imageries;

(b) The composition, tenure and mandate of NCZMA and state Government or the Union
tenitory czMAs have already been notified by MoEF in terms of orders of Hon'ble

@
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Supreme Court in Writ petition 664 of 1993;

(c) the State Government or the-Union territory cZMAs shall primarily be responsible for
enforcing and monitoring of this notificaiion and to assist in tfus task, the state
Government and the Union territory shall constitute district level Committees *a"r',t 

"Chairmanship of the District Magistrate concemed containing atleast three ."pr"."ntutiu".
of local traditional coastal communities including from fisheJok;

(d) The dwelling units of the traditional coastal communities including fisherfolk, tribals as
were permissible under the provisions ofthe cRZ notification, tgg'i, but wtricir nave not
obtained formal approval from concemed authorities under the aforesaid notification shatt
be considered by the resp€ctive_ Union territory cZMAs and the dwelling *i." .r,"ii r.
regularized subject to the following condition, namely_

(i) these are not used for any commercial activity
(ii) these are not sold or transferred to non_traditional coastal community.

7' classification of the cRZ - For the purpose of conserving and protecting the coastal areas and
marine waters, the CRZ area shall be classified as follois, namely:-

(i) cRZ-r,-

A. The areas that are ecologically sensitive and the geomorphologicar features which play arole in the maintaining the integrity ofthe coast,_

(a) Mangroves, in case mangrove area is more than 1000 sq mts, a buffer of 50meters
along the mangroves shall be provided;

(b) Corals and coral reefs and associated biodiversity;
(c) Sand Dunes;
(d) Mudflats which are biologically active;
(e) National_ parks, marine parks, sanctuaries, reserve forests, wildlife habitats and otherprotected areas under the provisions 

- 
of Wild Life (protection) ect, teZZ lS:1f1972), the Forest (Conservation) Act, l9g0 (69 of tegb) or Enviionment lfrote*ion;

. ^ jA:t1 1986 
(29 of 1986); including Biosphere ieserves;

(f) Salt Marshes;
(g) Turtle nesting grounds;
(h) Horse shoe crabs habitats;
(i) Sea grass beds;

O Nesting grounds ofbirds;
(k) Areas or structures of archaeological importance and heritage sites.

B. The area between Low Tide Line and High Tide Line;

(ii) cRz-x,-

The areas that have been developed upto or close to the shoreline.

Ex.r.lgnalion- For the purposes of the expression "developed area" is referred to as that areawithin the existing m,nicipal limits oi in other exisiing legally a"rigo"t"a *u- 
"."^wh.ich are 

- 
substantially builtup and has been provided niitt i*inug. ;d "pp;;;;;;and other infrastructural facilities, such as water supply and sewerage mains;
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(iiD cRZ-r[,-

Areas that are relatively undisturbed and those do not belong to either GRZJ or II which
include coastal zone in the nral areas (developed and undeveloped) and also areas within
municipal limits or in other legally designated urban areas, whicl are not substantially built
up.

(iv.) CRZ-IV,-

A. the water area from the Low Tide Line to twelve nautical miles on the seaward side;

B. shall include the water area of the tidal influenced water body from the mouth ofthe
water body at the sea upto the influence of tide which is miasured as five parts per
thousand during the driest season of the year.

(v) 
.Areas requiring special consideration for the purpose of protecting the critical coastal

environment and difficulties faced by local communiiies,-

A 
-(i) 

CRZ area falling within municipal limits of Greater Mumbai;
(ii) the cRZ areas of Kerala including the backwaters and backwater isrands;
(iii) CRZ areas ofGoa.

B. critically Vulnerable coastal Areas (cvcA) such as sunderbans region of west Bengal
and other ecologically sensitive areas identified as under Environm-ent (protection) Act,
1986 and managed with the invorvement ofcoastal communities includin! nsnerrouc

8. Norms for regulation ofactivities permissible under this notification,-

(i) The development or construction activities in different categories of CRZ shall be
regulated by the concerned GZMA in accordance with the following norms, namely:-

Notei The word existing use hereinafter in relation to existence of various features or existence
of regularisation or norns shall mean existence of these features or regularisation or norms
as on 19.2.1991 wherein CRZ notification. was notified.

I RZC I.

(i) no new construction shall be permifted in CRZ-I except,_

(a) projects relating to Department of Atomic Energy;
(b) pipelines, conveying systems including transmiision lines;
(c) facilities that are essential for activities permissible under CRZJ;
(d) installation of weather radar for monitoring of cyclones movement and prediction by

Indian Meteorological Department;
(e) consauction of trans harbour sea link and without affecting the tidal flow of water,

between LTL and HTL.
(f) development ofgreen field airport already approved at only Navi Mumbai;

(ii) Areas betwesn LTL and HT-L which are not ecologically sensitive, necessary safety
measures will be incorporated while permitting the following, namely:_
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(a) exploration and extraction ofnatural gas;
(b) 

_ 
construction of dispensaries, schools, public rainshelter, community toilets,

bridges, roads, jetties, water supply, drainage, sewerage which are required foi
traditional inhabitants living within the biosphere reserves after obtaining
approval from concerned CZMA.

(c) necessary safet5r measure shall be incorporated while permitting such
developmental activities in the area falling in the hazard zone;

(d) salt harvesting by solar evaporation of seawater;
(e) desalination plants;
(f) storage of non-hazardous cargo such as edibte oil, fertilizers and food grain within

notified ports;
(g) construction of trans harbour sea links, roads on stilts or pillars without affecting the

tidal flow of water.

II. CRZ-tr,-

(i) 
_buildinqs shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorized structures;

(ii) b uildings permitted on the.landward side of the existing and proposed roads or existing
authorized structures shall be .s,rbject to the existing lJcal town'and country pl;";il;
regulations including the 'existing' norms of Floor Space Index or Floor Area iatio:
Provided that no permission for construction of buildings shalr be given on landward side
ofany new roads which are constructed on the seaward side ofan exlsting road:

(iii) reconstruction of authorized building to be permitted subject with iire existing Floor
Space lndex or Floor Area Ratio Norms and without change in present use;(iv) facilities for receipt and storage of petroreum prodicts and liquefied natural gas as
specifred_ in Annexure-Il appended ro this notificaiion and facilities for .egasificafion oi
Liquefied Natural Gas subject to the conditions as mentioned in .uu-pu.ig.upt 1ij oi
paragraph 3;

(v) desalination plants and associated facilities;
(vi) storage of non-hazardous cargo, such as edible oit, fertilizers and food grain in

notified ports;
(vii) facilities for generating power by non-conventional power sources and associated

facilities;

III. CRZ-III,.

A. Area upto 200mts from HTL on the landward side in case of seafront and lOOmts
along tidal influenced water bodies or width of the creek whichever is less is to be earmarked
as "No Development Zone (NDZ)",-

(i) the NDZ shall not be applicable in such area falling within any notified port rimits;

(ii) No construction shau be permitted within NDZ except for repairs or
reconstruction of existing authorized structure not exceeding existi.g Floor Space Index,
existing plinth area and existrng density and for permissible activities under the notification
including facilities essential for activities; Constructionireconstruction of dwelling units of
traditional coastal communities inctuding fisherfolk may be permitted between lOd and 200
metres from the HTL along the seafront in accordance withi comprehensive plan prepared
by the State Govemment or the Union territory in consultation *ith th" t uditionai coastal
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communities including fisherfolk and incorporating fhe necessary disaster management
provision, sanitation and recommended by the concemed State or the Union territorv azMA
to NCZMA for approval by MoEF;

(iii) however, the following activities may be permitted in NDZ _

(a) agriculture, horticulture, gardens, pasture, parks, ptay field, and forestry;
(b) projects relating to Department of Atomic Energy;
(c) mining of rare minerals;
(d) salt manufacture from seawater;
(e) facilities for receipt and storage of petroleum products and liquefied natural gas as

specifi ed in Annexure-ll;
(f) facilities for regasification of liquefied natural gas subject to conditions as

mentioned in subparagraph (ii) of paragraph 3;
(g) facilities for generating power by non conventional energy sources;
(h) Foreshore facilities for desalination plants and associat"a fu"ltiti"r;
(i) weather radars;

o construction of dispensaries, schools, public rain shelter, community toilets,
bridges, roads, provision of facilities for water supply, drainage, ."*".ug",
crematoria, cemeteries and elecric sub-station which iie required 

-for 
the loi"i

._ in-habitants may be permitted on a case to case basis by CZMA;
(k) construction of units or auxiliary thereto for domestic sewage, treahnent and

disposal with the prior approval of the concemed pollution -control 
Board or

Committee;
(l) facilities required for local fishing communities such as fish drying yards, auction halls,

net mending yards, traditional boat building yards, ice plant, ice'crushing units, fish
curing facilities and the like;

(m).development of green field airport already permitted only at Navi Mumbai.

B. Area between 200mts to 500mts,-

The following activities shall be permissible in the above areas;

(i) development of vacant plot in designated areas for construction of hotels or beach
resorts for tourists or visitors subject to the conditions as specified in the guidelines
at Annexure-Ill ;

(ii) facilities for receipt and storage of petroleum products and liquefied natural gas as
specified in Annexure-II;

(iii) facilities for regasification of liquefied natural gas subject to conditions as
mentioned in sub-paragraph (ii) ofparagraph 3;

(iv) storage of non-hazardous cargo such as, edible oil, fert izers, food grain in
notified ports;

(v) foreshore facilities for desalination plants and associated facilities;
(vi). facilities for generating power by non-conventional energy sources;
(vii) construction or reconstmction of dwelling units so-iong it is within the ambit of

traditional rights and customary uses such as existing fishing villages and goathans.
Building permission for such construction or reconstruciion wilibe suiject to lo"cal town
and country planning rules with overall height of construction not exceedlng gmts with two
floors (ground + one floor);

(viii) constnrction of public rain shelters, community toilets, r ater supply drainage,
sewerage, roads and bridges by cZMA who may also permit ionitructionli

@421



72

schools and dispensaries for local inhabitants of the area for those panchayats, the majorpart of which falls within CRZ if no other area is available f"; """rhir;;;;;il;;;facilities;
(ix) reconstnrction or arteration of existing authorised building subject to sub-paragraph(vii), (viii);
(x) development ofgreen field airport already permitted only at Navi Mumbai.

(lV) In CRZ-IV areas,-

The activities impugnhg on the sea and tidal influenced water bodies will be regulated exceptfor traditional fishing and rerated activities undertaken by locar communities as follows:-

(a)No untreated sewage, effluents, ballast water, ship washes, fly ash or solid waste from allactivities including fr_om aquaculture operations shati be f", # ". aLp"j. ecomprehensive plan for. treatment of sewage generating from the coastar to- i andcities shall be formulated within a period of o'n" 
"y"". 

in consultation with stakeholdersincluding traditional coastar communiiies, traditional frsherfolk and implem"nt"a; ----'-'(b) Pollution from oil and gas exploration and drit,ng, _iniig, bout f,or."._J.i-i-ppig;(c) There shall be no restriction on the traditional 
"n.rrn! ira allied activities uiae?"ten uylocal communities.

V. Areas requiring special consideration,-

I . CRZ areas falling within municipal limits of the Greater Mumbai.

(i) Developmental activities in the cRZ area of the Greater Mumbai because of theenvironmentar issues, rerating to degadarion of mangroves, pollution ofcreeks and coastalwaters, due to discharge of untreated effluenrs unidi.po.ul of sorid waste, the-*"a ,oprovide decent housing to. the poor section of society and lack of suitable altematives inthe inter connected islands of Greater Mumbai shali be regulated 
^ f"ll"*;,;;;;iy;

A. Construction ofroads _ In CRZ_I areas indicated at sub-paragraph (i) of paragraph 7of the notification the following activities only can be takJn up_ 
' . .

(a) Construction of roads, ipproach roads and missing link roads approved inthe Developmental plan of Greater Mumbai on sritts en-suring ,t"r ir," [I"ro* ortidal water is not affected, without any benefit of CRZ_II u"J*ing "i ,n" luri**aside of such constructed roads or approich roads subject to the f"ll;;;g ;;;;;;i;;.,-' (i) All mangrove.areas shall bi- mapped and notified as p.ot""tEa 
-ro."rt' 

unanecessary protection and conservation measures for the identifiea _"ngaou"areas shall be initiated.
(ii) Five times the number of mangroves deshoyed/cut during the constructionprocess shall be replanted.

B. Solid waste disposal sites shal be identified outside the cRZ area and thereafterwithin two years the existing conventional solid waste sites shall be relocated outsidethe CRZ area.

(iii) In CRZ-II areas-

(a) The development or redevelopment shall continue to be undertaken in accordance withthe norms laid down in the Town and Country planning Regulations u, tf,"y 
"*irt"i oothe date of issue of the notification dated lhe rgs F;bru;ry, rssr, ,;illr-;p""in"a
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otherwise in this notification.

(b) SLUM REHABITATION SCHEMES,.

I . In the Greater Mumbai area there are rarge slum crusters with lakhs of families
residing therein and the living conditions in these srums are deprorable and the civic
agencies are not able to provide basic infrastructure such as drinking *ut"r, 

"t""t 
i"ity,

roads, drainage and the like because the slums come up in in ,,.pianned and
congested mamer and the srums in the coastal area are at great risk in ihe event of
cyclones, storm surges or tsunamis, in view of the difticultiesl providing ."."u", ,Ai"i
and evacuation.

2. To provide a safe and decent dwelling to the slum dwellers, the state Govemment may
implement slum redevelopment schemes as identified as on the date of issue oiihis
notification directly or jh9"C! ]! parastatal agencies like Maharashtra ffousiog- *a
Area Development Authority (MHADA), Shiv;hahi punarvasan f.aUtp Liiritla(SPPL), Mumbai Metropolitan Region Development Authority g,mOi; anJine
like.:

Provided that,-

(i) such redevelopment schemes shalr be undertaken directry or through joint
ventures or through public private partnerships or other sim ar models enr,iing"tt at
the stake of the state Government or its parastatal entities shall te not tess ttra,
SloA:

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shallbe in accordance with. the Town and country planning n"grr"ti"n, prlrJiirg
as on the date on which the project is grinted appioval 

-by tn..o_p.t*t
authority;

(iii) it shall be the dlrjy.-9f 
-the 

project proponent undertaking the redevelopment
through conditions (i) (2) above along withihe State Govemment to ensure tiat all
legally regularized tenants are provided houses in situ or as per norms laid down
by the State Govemment in this regard.

(c) REDEVELOPMENT OF DILAPIDATED, CESSED AND UNSAFE BUILDINGS:

l' In the Greater Mumbai, there are, arso a large number of ord and dilapidated cessed and
unsafe buildings in the cRZ areas and due to their age these .t-"t*". *"
extremely vulnerabre and disaster prone and therefore there is an urgent need for the
redevelopment or reconstruction of these identified buildings.

2. These projects shall be taken up subject to the following conditions and safeguards:

(i) such redevelopment or reconstruction projects as identified on the date of issue of this
notification shall be attowed to b€ taken up involving the owners of th";;; ;;;.
either. above or with private developers in iccordance'with the prevailing negutatio-n,
directly or through joint ventures or through other similar models.

(ii) the Floor Space Index or Floor Area Ratio for such redevelopment schemes shall be in
accordance with the Town and Country planning Regulations prevailing 

", o, ,h"
date on which the project is granted approval by 

-the 
competent authorif

423



@

74

(iii) suitable accommodation to the original tenants of the specified buildings shalt be
ensured during the course of redevelopment or reconstruction of the buildings by
the project proponents, undertaking the redevelopment through condition 2(i) abovl.

(d) Notwithstanding anyhing contained in this notification, the developmental activities
for slums and for dilapidated, cessed and unsafe buildings as specified ai paras (b) and (c)
above shall be carried out in 

. an accountable and transparent manner by trri' projecl
proponents mentioned therein which shall include the following p..-"ondiiioo
measures, wherever applicable;-

l. (i) applicability of the Right to Informarion Act, 2005 to all redevelopment or
. reconstruction projects granted clearance by the Competent Authorities;

(ii) MoEF shall issue an order constituting the cplo and the first Appellate Authority of
appropriate ranks in consultation with Govemment of Maharashtrai

(iii) details of the slum Rehabilitation Scheme, including the compiete proposal and the
names of the eligible slum dwellers will be declared suo-moto as a requirement of
Section 4 of compliance of the Right to Information Act, 2005 by the appropriate
authority in the Govemment of Maharashtra in one month before approving it; 

-'
(iv) the implementing or executing agency at the state Govemment with reg[rd to projects

indicated at sub-item (b) and (c) of item (iii) of sub-paragraph v shalr diiplay on u t.g"
notice boards at the site and at the office of the impteminiing or 

"*""utirrg'ug"r"y 
if;"

names of the eligible builders, total number of tenements beirig made, nu,,J, o"r etigiut"
slum dwellers who are to be provided the dwelling units and the e*t a area availabli for
free sale.

(v) Projects being developed under sub-items (b) and (c) of item (iii) of sub-paragraph v
shall be given permission only if the project proponent agree to be 

"or"."d 
,-,id"i tn"

fught to Information Act, 2005.

2. MoEF may appoint statutory auditors, who are empane ed by the comptrolrer and
auditor General (hereinafter referred to as the c&AG) to undertake performance and
fiscal audit in respect ofthe projects relating to redevelopment ofdilapidated, cessed and
unsafe buildings and the projects relating to Slum Rehabilitation Scheme shail be audited
by C&AG.

3. A High Level oversight committee may be set up by the Govemment of Maharashh*a
for. periodic review of implemenration of V(iii)(b) and (c) which shall include
eminent representatives of various Stakeholders, like Architects, Urban planner,
Engineers, and civil Society, besides the local urban bodies, the state Government
and the Central Government.

4. The individual projects under v(iii)(b) and (c) shalr be undertaken only after public
consultation in which views of only the legally entitled slum dwelrer Lr tne tegatty
entitled tenent ofthe dilapidated or cessed buildings shall be obtained in accordance-witir
the procedures laid down in EIA notification, 2006.

(e) In order to protect and preserve the 'green lung' of the Greater Mumbai area, alr open
spaces, parks, gardens, playgrounds indicated in development plans within CR2_II
shall be categorized as CRZ-III, that is, .no development zone'.(0 the.Floor Space Index upto 15% shall be aliowed only for construction of civic
amenities, stadium and gymrasium meant for recreational or sports related activities and
the residential or commercial use ofsuch open spaces shall not bi permissible.
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(g) Koliwada namely, fishing settlement areas as identified in the Development pran of lgglor relevant records of the Govemment of Maharashtra, shall be mapped 
""d 

;";;; ;cRZ-lII 
.so that any development, including construction und .econsiructio, 

"f 
il"lll;

units within these settlements shall be undenaken in accordance wrth applicabte as per rolaiTown and Country planning Regulations.
(h) Reconstruction and repair works of the dwe ing units, beronging to fisher communities

and other local communities identified by the Stite Govemment, ihall be considered andgranted permission by the competent Authorities on a priority basis, io uccordao"e *ithihe
applicable Town and Country planning Regulations.

2. CRZ for Kerala

.. In view of the unique coastar systems of backwater and backwater isrands alongwith spacelimitation present in the coastal stretihes of the state of Kerara, the following u"tirrt]". in tnzshall be regulated as follows, namely:-

(i) all the islands in the backwaters of Kerala shall be covered under the cRZ notification;(ii) the islands within the backwarers sha have 50mts width aom the High riae iine on trrelandward side as the CRZ area;
(iii) within 50mts from the HTL of these backwater islands existing dweling units of localcommunities may be repaired or reconstructed however no new construction shall bepermitted;
(iv) beyond 50mts from the HTL on the landward side of backwater islands, dwe ing units
, . of local communities may be constructed with the prior permission of the dram pur"-huy",;(v) foreshore facilities such as.fishing jetty, fish a.yng'yurJ.,-n.; ;fi;il;,;i;g

processing by traditional methods, boat bu ding yard{ ice prant, boat *p"i., 
"rJir," 

iii.",may be taken up within 50mts width from HTL-oithese backwater istand's

3. CRZ of Goa.-

view of the peculiar circumstances of the state Goa including past history and othorde.velopments, the specific activities shall be regutated and various measures shall be undertaken asfollows:-

(i) the Govemment ofGoa shall notify the fishing villages wherein all foreshore facilitiesrequired for fishing and fishery allied activitles such as traditional fish pr";;;G
yards, boat_building or repair yards, net mending yards, ice plants, ice ,torug", u""tion frJi

... 
jetties may be permifted by Grama panchayat h tll" Cnl 

"."u;(ii) reconstruction, repair works of the structures of local communities including fishermen
community shall be permissible in CRZ;

(iii)^purely temporary and seasonal structures customarily put up between the months ofSeptember to May;
(iv), the eco.sensitive low rying areas which are influenced by tidar action klown as khazan

tanos sna be mapped;
(v) the mangroves along such as khazan land shall be protected and a management plan for thekhazan land prepared and no developmental activities sha[ be permilttea i, trr" u,arun

land;
(vi) sand dunes, beach shetches along the bays and creeks sha[ be surveyed and mapped. No
_ _ 

activity shall be permitted on such sand dune areas;
(vii) the beaches such as Mandrem, M9rji1 Gargiba and Agonda has been designated as

turtlb nesting sites and protected under the wildrife protecior Act, r9i2 una tf"r" ui"",
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shall be surveyed and management plan prepared for protection of these turtle nesting
sites;

(viii) no developmental activities shall be permitted in the turtle breeding areas referred to in
sub-paragraph (vii).

4. (a) Critical Vulnerable Coastal Areas (CVCA) which includes Sunderbans and other identified
ecological sensitive areas which shall be managed with the involvement of the local coastal
communities including the fisher folk;
(b) the eirtire Sunderbans mangrove area and other identified ecologically important areas such as

Gulf of Khambat and Gulf of Kutchchh in Gujarat, Malvan, Aihra-Ratnagiri in Maharashtra,
K_arwar and coondapur in Kamataka, vembanad in Kerala, Gulf of Man-nar in Tamil Nadu,
Bhaitarkanika in orissa, coringa, East Godavari and Krishna in Andhra pradesh shall be
declared as Critical Vulnerable Coastal Areas (CVCA) through a process ofconsultation with
local fisher and other communities inhabiting the area and dep"nd o, its resources for their
livelihood with the objective of promoting conservation and sustainable use of coastal
resources and habitats;

(c) the process of identifoing pranning, notifoing and implementing cvcA shall be detailed in
the guideline which will be developed and notified by MoEF in consultations with the
stakeholders like the State Government, local coastal communities and fisherfolk and the like
inhabiting the area;

(d) the Integrated Management Plans (IMPs) prepared for such CVCA shall interalia keep in view
the conservation and management of mangroves, needs of rocar communitiea 'ruar, 

ua,
dispensaries, schools' public rain shelter, community toilets, bridges, roaos, lJies, 

-water

supply, drainage, sewerage and the impact ofsea levei rise and othei natural disasters and the
IMPs will be prepared in line with the para 5 above for preparation or cou.iat zone
Management Plans;

(e) till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain shelters, community toilets, bridges, roads, jetties, water suppfy, 

'a.uin"g",

sewerage which are required for traditional inhabitants shail be permitted on a case to cuse
basis, by the GZMA with due regards to the views of coastal communities inclr.ding
fisherfolk.

IF.No.l l-83/200s-IA-IIII
J. M. MAUSKAR, Addt. Secy.
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ANNEXURE I

GUIDEL REPARATIINES FOR P ONOFC OASTAL ZONE MAN GEMENT PLANS

De on ofH ide

l. Demarcation of High ride Line (HTL) and Low Tide Line (LTL) shall be carried out by one of
the agencies authorised by MoEF based on the recommendations of the National centre for
Sustainable Coastal Management (NCSCM).

2. Demarcation of the High Tide Line or LTL shall be made on the coastal zone Management
(CZM) Maps of scale I :25,000 prepared by the agencies identified by the MoEF.3' Local level CZM Maps shall be prepared for use ofofficials oflocil bodies for determination of
the CRZ.

4. The local level cZM Maps shall be prepared on a cadastrar scale in accordance with the cZM
Maps approved by the Central Govemment.

B. Preparation of CZM Maps

5. Base Maps of l:25,000 scale shall be acquired fiom the Survey of India (sol) and wherever
l:25,000 maps are nor available, l:50,000 maps shall be entargei to l:25,00b roi tii" pu.po." or
base map prepamtion and these maps will be oithe standard specification given berow:"Unit : 7.5 minutes X T.Sminutes

Numbering : Survey oflndia Sheet Numbering System
Horizontal Datum : Everest or WGS g4
Vertical Datum : Mean Sea Level (MSL)
Topography : Topography in the SbI maps will be updated using latest

6. rhe High water Lever (HwL) J:YIf ',#:f.rf#"1iffiJi#.?:X1'n,n,ru,".uo, 
*,,,0"

hansfered to the CZM maps.
7' Coastal geomorphological signatures in the field or satellite imageries or aerial photographs will

be used for appropriate adjustment, in the HWL or LWL foi demarcating irri i. 'rtr i"
accordance with the CRZ notification.

8. The following geomorphological features shall be considered wh e demarcating in HTL or LTL:
Landward (monsoonal) berm crest in the case of sandy beaches
Rocks, Headlands, Cliffs
Seawalls or revetrnents or embankments

9. 500 meter and 200 metre lines will be demarcated with respect of HTL.
10. HTL (as defined in the cRZ notification) and LTL sha also be demarcated in the czM maps

along the banks of tidal influenced inland water bodies with the hetp of the g.o,norpt oiogi""l
signatures or features.

1 l. classification of different coastal zones shall be done as per the cRZ notification
12' Standard national or intemational colour codes shall be used to highlight sub-classification of

oaul-

C. Local level CZM Maps

Local level cZM Maps are for the use of local bodies and other agencies to fac itate
implementation of the Coastal Zone Management plans

13. cadashal (vil'lage) maps in 1:3960 or the nearest scale, shall be used as the base maps.
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14 These maps are available with revenue Authorities and are prepared as per standard norms.l5' HTL (as defined in the CRZ notification) and LTL will be iemarcated'in the cadastraimap uaseaon detailed physicar verifrcation using coastar geomorphologicar .igru.,r". o. 
-rLuL". 

inaccordance with the CZM Maps approved by the Celntral Govemment.
16. 500metre and 200metre rines ihariie demarcated with respect to the HTL thus marked.
17. HTL (as defined in the cRZ notification, l99l ) and trt wi 

"rro 
u" ae-"."uteo-"t'Jig the banksoftidal influenced inland water bodies with thehelp of geomorphologicut ,rgrut .", oir*tor.r.

18. classifications shall be transferred into local tevet tzu"maps ftom the cZM plans.
19. Symbols will be adopted from CZM Maps.
20. Colour codes as given in CZM Maps shall be used.2l Demarcation of cadastrar maps wilr be done by local agencies approved by the centralGovemrnent' The locar agencies shall work ,na". tt" guidance of the concemed StateGovemment or Union Territory Coastal Zone Management Authorities.

D. Hazard mapping:-

II. Classification ofCRZ areas

t 1992Y Y"p. shall be prepared in accordance with para 5 of the cRZ notification demarcatingCRZ I, il, lll, IV and V.
2' The cZM Maps shall clearly demarcate the land use plan of the area and lists out the CRZ-Iareas. All the cRz-I areas listed under para 7(r)A and il shall be clearly a"*-.ut"a *a 

"oro*codes given so that each ofthe CRZ_I areas can be clearly identified.3' Buffer zone along mangrov€ areas of more than l000sq mts shall be stipulated with a different
_ colour distinguishing from the mangrove area.
4. The buffer zone shall also be classiited as CRZJ area.5 The hazard line to be drawr r:p by MoEF shall be superimposed on the cZM maps in l:25,000scale and also on the cadastral scale maps.
6' The CRZ-II areas shall be those areas which have been substantially built-up with a ratio ofbuilrup plots to that oftotal plots is more than 50yo.7 ln the cRZ areas, the fishing v lages, common properties of the fishermen communities, fishingjetties, ice plants, fish drying plalforms or 

".eu. 
'infruri.ucnue 

facilities oi r,.6ng ;j"ro"utcommunities such as dispensaries, roads, schools, and the like, shall be indicated on the cadastralscale maps. States shal prepare. detailed plans for tong i".m housing needs of coastal fishercommunities in view of expansion and other needs, irovisions or 
"u^r. r"*i"". i*ruairg

- sanitation, safety, and disaster preparedness.
8 No developmental activities othei than those listed above shall be permitted in the areas betweenthe hazard line and 500mts or lOOmts or width of the 

".""k on thi landward ,ia". iL" J*",hgunit of the rocar communities including that of the fishers will not be relocated rr tne J*errmgunits are located on the seaward side-of the hazard line. The state Gor";;;; * r-p.iria"
- necessary safeguards from natural disaster to such dwelling units oflocal communities. 

' ' -
9 The water areas or cRZ IV sha[ be demarcated una 

"t"".iy-a",,urcated 
if the *ut.. ioay ir r"u,lagoon, backwater, creek, bay, estuary and for such classification of the water bodies the

. ^ 
le.rmlology used by Naval Hydrographic Office shall be relied upon.l0' The fishing Zones in rhe water boa19i 

1na ge fish breedinj aieas sha, be clearly marked.I l rhe water area shall be demarcated indicating the pollutioi levels as per cenral pollution controlBoard standards on water quality.
12 In the cRZ V areas the land userap: t"1Lb" superimposed on the Coastal zone Management
_ - Plan and clearly demarcating the CR.2 I, Il. III, IV.
13. The existing authorized developments on the sea ward side shall be clearly demarcated.
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14 The features like cyclone shelters, rain shelters, helipads and other infrastructure including roadnetwork may.be clearly indicated on the cZM Maps for the purpose of rescue ani rerier
operations during cyclones, storms, tsunami and the liki.

III. CZMPs approved by MoEF in accordance with CRZ notification, l99l

l' while preparing the cZMps ygg cRZ notification, 201l, rhe czMps that have been approved
under the cRZ Notification, l99l_shall be compared. A justification shatt be providJly tte
concemed cZMA in case the c.zMps prepared under cRZ notification, 20 ,u.i", ,rith...p".t
to the approved CZMP prepared under CRZ notification, 1991.

IV. Public Views on the CZMp.

a) The draft CZMPs prepared shall be given wide publicity and suggestions and objections receivedin accordance with the Environment (protection) ect, iggo. puf,-lic hearing on ir," arun i/rr,rp.
shall be held ar district level by the concemed ClMAs.

b) 
P3s:q on the suggestions and objections received the cZMps shall be revised and approval ofMoEF shall be obtained.

c) The approved cZMP shall be put up on the website of MoEF, concemed website of the state,union Territory GZMA and hard copy made availabre in the panchayat office, District collector
office and the like.

V. Revision of Coastal Zone Management plans

1. whenever there is a doubt the concemed State or union territory coastal Zone Management
Authority shall refer the matter to the National centre for Sustaina6le coastat vanagemeit wrroshall verifi the CZMp based on latest satellite imagery and ground truthing.2. The rectified map would be submitted to MoEF fo-. lt, .e"oia.

19
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Annexure-II

List ofpetroleum and chemical products permitted for storage in [CRZ except CRZ_I(A)]

(i) Crude oil;

(ii) Liquefied Petroleum Gas;

(iii) Motor spirit;

(iv) Kerosene;

(v) Aviation tuel;

(vi) High speed diesel;

(vii) Lubricating oil;

(viii) Butane;

(ix) Propane;

(x) Compressed Natural Gas;

(xi) Naphtha;

(xii) Fumace oil;

(xiii) Low Sulphur Heary Stock;

(xiv) Liquefied Nahral Gas;

(xv) Fertilizers and raw materials for manufacture of fertilizers.
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Annexure-III
Guidelines for development of beach resorts or hotels in the designated areas of GRZIII and
CRZ.II for occupation of tourist or visitors with prior approval of the Ministry of
Environment and Forests

I' Construction ofbeach resorts or hotels with prior approval of MoEF in designated areas ofCRZ-II
and III for occupation oftourist or visitors shall be iubject to the following-condition., *-"ty,-

(a) The project proponent shall not undertake any construction within 200 metres in the landward
side of High ride Line and within the area between Low Tide Line and High ride Line;

(b) The proposed constructions shall be beyond the hazard line or 200mts from the High Tide Line
whichever is more;

(c) live fencing and barbed wire.fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public ,"."., to th"
beach;

(d) no flaftening of sand dunes shall be carried out;

(e) no permanent structures for sports facilities shall be permitted except construction of goal poss,
net posts and lamp posts;

(0 Construition of basement may be allowed subject to the condition that no objection certification
is obtained from the State Ground Water Authority to the effect that such cinstruction will not
adversely affect fee flow of groundwater in that area;

(g) the State Ground Water Authority shall take into consideration the guidelines issued by Cennal
Govemment before granting such no objection certificate;

(h) though no construction is allowed in the no development zone for the purposes of calculation of
Floor Space Index, the area of entire plot incluting the portion which falls within the no
development zone shall be taken into account;

(i) the total plot size shall not be less than 0.4 hectares and the total covered area on all floors shall
not exceed 33 percent of the plot size i.e., the Floor Space Index shall not exceed 0.33 and the
open area shall be suitably landscaped with appropriate vegetal cover;

O the construction shall be consistent with the surrounding landscape and local architectural style;

(k) the overall height of construction upto the highest ridge of the roof, shall not exceed gmetres and
the construction shall not be more than two floors (ground floor plus one upper floor);

(l) groundwater shall not be tapped within 200metre of the High Tide Line; within the 200metre
500metre zone it can be tapped only with the concurrence ofthe Central or State Ground Water
Board;

(m)extraction of sand, leveling or digging of sandy stretches except for structural foundation of
building, swimming pool shall not be permitted within soometres;f the High ride Line;
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(n) the quality of treated effluents, solid wastes, emissions and noise levels and the like, from the
project arca must conform to the. standards laid down by the competent authorities including the
central or state Pollution control Board and under the Environment (protection) Act, l9g6;

(o) necessary arrangements for the treatment of the effluents and solid wastes must be made and it
must be ensured that the untreated effluents and solid wastes are not discharged into the water or
on the beach; and no effIuent or solid waste shall be discharged on the beach;

(p) to allow public access to the beach, atleast a gap of 2ometres width shall be provided between any
two hotels or beach resorts; and in no case shaligaps be less than 5OOmetres apart; ura 

--

(q) if the project involves diversion_of forestland for non-forest purposes, clearance as required under
the Forest (Conservation) Act, 1980 shall be obtained and tire iequirements of other'Central and
State laws as applicable to the project shall be met with; and

(r) approval of the state or union territory Tourism Departrnent shall be obtained.

II In ecololically sensitive -_".u:. (rg"h as marine parks, mangroves, corar reefs, breeding and
spawning grounds offish, wildlife habitats and such other area as may be notified by the Cintralor State Govemment union territories) construction of beach ,".ort, o. t otat. ,hutt oot uapermitted

22
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Ann IV

Form-I for seekins for Droiect CRZ notificationa

Basic information:

Name of the Project-

Location or site alternatives under considerationi

Size ofthe project (in terms oftotal area) :-

CRZ classification ofthe area :-

Expected cost ofthe project:-

Contact Information:-

([) Activity

l. Construction, operation or decommissioning of the Project involving actions, which will cause
physical changes in the locality (topography, land use, clianges in watJr bodies, and the like)

Informati on/Checklist confi rmation YesA{o Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

l.l Permanent or temporary change in land use,
land cover or topogaphy including increase in
intensity of land use (with respect to local
land use lan

t.2 Details of CRZ classification as per the
a ved Coastal Zone ement Plan?
Whether located in CRZ-I area?

1.4 The distance from the CRZ-I areas.
1.5 Whether located within the hazard zone as

mapped by Ministry of Environment and
ForestsNational Disaster Management
Authori

1.6 Whether the area is prone to cyclone, tsunami,
tidal sur subduction uake etc.?

1.7 Whether the area is prone for saltwater
s'l

1.8 Cleirance of existing land, vegctation and
buildin

1.9 Creation ofnew land uses?

l.l0 Pre-construction investigations e.g. bore hole,

l.ll

@

S. No.

1.3

soil testing?
Construction works?
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1.12 Demolition works?
l.l3 emporary sites used for construction works

of construction workers?

T
or h'ous

1.14 buildings, structures
earthworks including linear structures, cut and
fill or excavations

Above ground or

l.l5 Underground works including mining or
tunneli

l.l6 Reclamation works?
t.17 ghec ng/diDred n amati on/ and llfigl a fospos

dred mateflal
1.1 8 Offshore structures?
1.19 Production and manu esses?
1.20 Facilities for of or materials?
1.21 treatment or disposal of solidFacilities for

waste or li d effluents?
t.22 Facilities for lo

workcrs?
ng term housing of operational

1.23 New road,
construction or

rail or sea traffic during
.|

1.24 New road, rail, air
transport infiastructure

waterbome
including

or other
new or

altered routes and stati
t.25 Closure or diversion

routes or infrastructure
traffic movements?

of existing transport
leading to changes in

diverted transmission lines or
lines?

New or

1.27 Impoundment,
realignment or oth
ofwalercourses or

damming, culvertinf
er changes to the hydrology

uifers?
1.28 Stream and river ,l

1.29 Abstraction or tran
or surface waters?

sfers of water form ground

1.30 s in water bodies or the land surfacChange
affecti e or run-offl

t .31 Transport of personnel or materials for
eration or decommissioconstruction

t.32 Long-term dismantling or decommissioning or
restoration works?

1.33 Ongoing activity during
which could have an
environment?

decommissioning
impact on the

34 people to an ar€a in eithcr
or ermanentl )

Influx
tem

of
raril

Introduction ofalien ecies?
1.36 Loss of native s les or enetic diversi
1.37 other actions?

@

etc.

etc?

1.26

1.35
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2. Use of Natural resources for construction or operation of the Project (such as land, water,materials or ener iall an resources which are non-renewable or in short

use, storage, transport, handling or production ofsubstances or materials, which could be harmf:lto human health or the environment or raise concems about act,ar or perceived risks to humanhealth.

S. No. Information /checklist confi rmation YesrNo Details thereof (*ith
approximate quantities /rates,
wherever possible) with source
of information data

2.t Land especi
Iand (ha)

ally undeveloped or agricultural

2.2 Water (expected source & competing
USEIS unit: KLD

2.3 Minerals (MT)
2.4 nCo mastruction alteri stonc aggregates,

SaruJ/ ilSO source
2.5 timberorcF sts and source
2.6 Energy

(source,
cner

e e cctri and lsfuety
c f'ucompeting (MT)

2.7 An other naturalv resources usc a teppropfla
5 tandard un lts

Information/Checklist confirmation Yes/
No

s thereof (with
approximate quantities/rates,
wherever possible) with
source of information data

Detail

3.1 stances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and

Use of sub

water s lies
5.t n occurence of disease or affect disease

vectors (e.g. insect or water bome diseases

Changes i

)
J.J by changingffcct fare

di
the we of c c.peop

con tions ,l

3.4 le groups of peoplc
by the project e.g.

who could be
hospital patients,

Vulnerab
affected
children, the elderl etc.

3.5 er causes, that would affect local
communities, fisherfolk, their livelihood,
dwelling units of traditional local communities
etc

Any oth

S

No.
tion/Checklist confi rmationInforma Yes/

No
Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

4. Production of solid wastes during construction or operation or decommissioning (MT/month)

@

Unit:
including

users)

S. No.
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5. Release of llutants or hazardous toxic or noxious substances to air

6. Generation ofNoise and Vibrati and Emissions of Li t and Heat:

4.1 Spoil, overburden or mine wastes

4.2 Municipal waste (domestic and or commercial
wastes)

4.3 Hazardous wastes (as per Hazardous Waste

4.4 Other industrial process wastes

4.5
4.6 Sewage sludge or other sludge from effluent

treatment
4.7 Construction or demolition wastes
4.8 Redundant machine or equr ent
4.9 Contaminated soils or other materials

4.10 cultural wastes
4.11 Other solid wastes

S

No.
Information/Checkl ist confirmation Yes/

No
Details thereof (with
approximate quantitieVrates,
wherever possible) with
source of information data

5.1 Enii
stati

ons from combustion of fossil fuels from
or mobile sources

ssi

5.2 Emissions fiom duction ESSCS

5.3 materials handling includingEmissions
s eor

fiom
ort

5.4 construction activities including
lant and u1 t

Emissions from

5.5 odours from handling
construction materialsincludin e and waste

Dust or of materials

Emissions from incineration of waste
5.7 Emi

debri

SS oI fromI-IS o wasteI nc afibuming op ( s
lasS r-nah Iteria S tructcons on1 S

5.8 Emissions from an other sources

S. No. Information/Checklist confi rmation Yes/
No

Details thereof (with
approximate quantities/rates.
wherever possible) with
source of information data
with source of information
data

6.t From operation of equipment e.g. engines,
ventilation lant crushers

6.2

6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or onal haffic

From lighting or cooling systems

Managcment Rules)

Surplus product

5.6

tn

From industrial or similar processes

6.6

436



6.7

7. Risks of contamination of I

8

surface waters,
and or water from releases of pollutants into the ground or into sewers,
, coastal waters or the sea:

Risk ofaccidents during construction or operation of the Project, which could affect human health or
the environment

S

No.
In formation/Check I ist confi rmation Yes/

No
Details thereof (with
approximate quantities/rates,
wherever possible) with source
of information data

7.1 From handling, storage, use or
hazardous materials

spillage of

7.2 scharge of sewage or other effluents toFrom di
ater or th land dmo and lace fo( pected p

disc C

7.3 on ofpollutants emitted to air into the
land or into watcr
By depositi

7.4 From any other sources

7.5 ere a risk of long term build up ofpollutants
in the envirorunent fiom these sources?

Is th

Information/Checklist confi rmation Yes/
No

Details thereof (with approximate
quantities/rates, wherever
possible) with source of
information data

8.1 rom explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

F

8.2 From other causes
8.3 e project be affected by natural disasters

causing environmental damage (e.g., floods,
landslides, cloudburst etc

Could th

uakes ?c

9 Factors which should be considered (such as consequential development) which could lead to
enyirgnmgntal effects or the potential for cumulative impacts with other existing o. pta*"a
activities in the locality

S. No. Infomation/Checklist confi rmation Yes/
No

Details thereof (with approximate
quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

Supporting infrastructure (roads, power
SU I waste or waste water treatm etc

@

From any other sources

s.
No.
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III. Environmental Sensitivity
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housing development
extractive industries
supply industries
other

9.2 Lead to after-use ofthe site, which could have an
act on the environment

9.3

9.4 Have cumulative effects due to proximity to other
existin or lanned ects with similar effects

S

No
Areas Name/

Identity

I Areas protected under international conventions,
national or local legislation for their ecological,
landsca cultural or other related value

2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains forests

3 Areas used by protected, important or sensitive
spec eS of flora or fauna for bIEed In ntj ting
for In re S ov MI tron

4 Inland, coastal, marine or underground waters

5 State National boundaries
6 Routes or facilities used by the public for access

Defence installations

8 Denscl ted or built-u al{]a
9 Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community
facilities

10 Areas containing important, high quality or scarce
resources
(ground water resources, surface resources,

fores culture fisheri touria minerals
11 Areas already subjected to pollution or

environmental damage. (those where existing
le environmental standards are exceed

12 Areas susceptible to natural hazard which could
cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding or extreme or adverse climatic
conditions

@

Set a precedent for later developments

Aerial distance (within 15
km.)
Proposed project location
boundary

winterinq

to recreation or other tourist, pilgrim areas
7
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Const. Licence l.lo. 2ir'2012- l3

ANNExUQt-QS

No.4/3-45lD qrz- L3l a7 4 f
Office of the
Daman Munlcipal Councit.
DAMAN,
Dated: - ol November, 2012.

Read:-(1) Application dated 27.09.2012 from Shri Raicfiand Mohan patel &Ors
R/o. Khariwad. Nani Daman.

(2) Ordcr No. 3 / r-3"o / DMC/o1 | t2-t3 /271A [lT. 25.1O.2O12

In exercise oi thc ao!.r€rs v3sted io me by Sub,Se€t. (4) of $ectim 18q SHP.I
RAICHAND MoHAN PATEL & MR. HUssEN MUSA NAULLA, Motj oaman i5 herebi
granted permissicn For proposed construction of Addidion & Alteration of Existing
Buiiding on the Su.r'ey Ne. 5Ol13O-H/ I, & K adrfieasuring 4tS,OO, 426.OO & 21O.OO
Sg.l.lts sihrated at l(hariy.ad, Nani Daman as proposed by him/her and approved by the
Adn':inistrative Officer. Darnan i,:trnicipal Council as technically approved by the Muoicipal
tngineer, after necessary ;on-eatior on the plans registered in E"lis Office under
consliuciior'r File i{o.4/3-45l 2012-13.

The liceoce shail be liabte to Lhe foliowing terns and conOjbonij.

1- The permissicn is vat(,] fo. 3 (thre€; years frqn th;Oat!-af issld.
2. lio .onstru;on r,yoil c, crl!,ibri of the land for the puipose oi constn(tion shall 5e

conmenaed (ithout :he ,,he out ,ci th€ t4,ofk iS Oiven lry the I'lunicjpal Engineer upon Ffir:ootice in ylriting tc the Huni(;p..I E.g,neer.

l. Tlre o,,!4e/ shitl fr.s ).ccfi:u.... ,,,.: Septri Tdnk and soak-pit aS per fhe approved pran andthail ntoim iire l4{rn{,paj [ng;ieer upon its completion and only after gte recerpt af
N.O.C../clearance frofl the C,H.C-. iurtlrer coAstructjon of the buiid;ng ;lta[ b€ *"irnun 

"i{. Tl: eppro1'auN.O.C. oi (i) A(r;,r ,,! -rrea (ii) Laying oi foclrng5 364 (iri) Boilijing vlorh shail be
obtarned fofi fhe Mirr.rcrr.dl fnE.ir.er before proceeding w,tn the funhe. corit uOon ol u,.
bur ding

5. The const.u.tion shall be carried out strictly as per'the app{oved fjan.
6, -fhc f.a,rt sriE sel-ba.ii, redr siJe 5i:t.back and sides set-back shall be skictiy Bdhet€d to,
7- Tlle oyJ;ier sri..rI ot)taio t.1,? aonplerion/Occupancy Cedificlte from the O.M_C. within one

nronih Jrom lhe Cate of cqmpi€tio* of the building.
B. The o'..rner shaii not him-se{a o.aup} .r shall not altor'J any other person/s to oc..,py lhe said

building cither pe..fly or f,rtlnltv. !,.:hout obtaroing tie ,:ompletion/Occupaocy Certificale kofi:
rhe D.tl.C.

9- lhe burldi..rg lhari noi be lr..,r ioi nny other purpose olhcr rhen lhe purpgse for r.rhicir the
aonstructlot p;r. j_ apirov?j, .\ra;icui the prior permission oi the Daoan Ml,nicipal aorna toi
chclrge o{ lJte.

:0 ':_ia ovJner or o<cupiei cf tfrf J.]jlctng shall not dt5charge or a:ljrv the night soil filth or Eny
rloxiols cr offersi."ij ,'riatler Jr anv v,,.:tiar of axy sjnk, sewer gr cesspgol or any other liquid o;
ninirir, *hi(h r5 ar v;hi.:li i, jr;aty lo becoine 3 riuirance to the o.-cupiers of thi same OLtrtrfing
cr of adjcloing blik1ino, L.i q.6.:ui pulrjc, fronr any buildiig c. land, slrrounding tl1e :n i;
b,Jiiding failinq rihir:h ilre 5a:c I,IlCing which is intended for or used as a ptace of d"r€tijng,
srall be derla.e{l "uofit for hi.rmer habitatica" UlS 2Zg ot the Da.oan & biu Municipalha5
(Amendedj Reg{rlotion, 199-"r.

!1 I he csn:r sh,l;l rlot s:ore/sr.ti:k ari,; aonttructiol ,riaterial on the public road/
ioot-paih

Contd, Page 2/-

LICENCE
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12

13.

- 2-
The owner shall not bloct the road side gutters during or after rhe cons:r:,ci,oi.

No other materials shal, be used fo. L\e consruction purpose orne. tfran tloseapproved in the buiH.ng plan. PsiPuJc urr

The R.C.C. Caleulation etc. shall be got approved from the Municapal Engtneer.The owrer shall. not violate any 
. 
te.ms and @ndtions of ,ni, t,*na"enumerated above and atso shat! 666 y;s13r" 

"rt ;#;;; # thl oamen & Diu
il11"""#:":,(ffi y,:.,J?J,ffi *i1i$"#i,jl{ri:^;l*lF;i::
The owner shall also obtain the ticerrc_e/perm jssion/t,l.O{. from.any orher competentauthority if required lndqr anv orrrcr proui.;on, .i r.i,, fl'l#.,rilij iling ,n rr..u,Derore the commencement of the construcdon ,,,rorks.
Ttie ownel shall have to make orf,tDer arrendpnanr .^. a--.-_--
created at the buitdir4 site or nea; oirl 3l[nn"n,unt 

tot orarnag€ sIJ tha: n6 ng15311g 15

fo intimate this cffice at the Ume of start of the construction.
Th€ construction shoutd be carried out as per approved ptan.
The ,icensee s,-.o!ld get demarcated

tri:^f [i'J*ktiiflml*ff*t'i*;{+#."'-'
r ne ficensee should not dlsdproe d

x".ts ril**dfl*#ff#i ff ;#:;: : .",: n ce nr en, . r

14.

15.

1e

t7

(a)
(b)
(c)

d,
e)
0

(s)

ih)

(i)

0)

(k)

If thcre is any objection raised bvn.,o*r,.",,1. iit;il';:;?,,J*:..,,".:::1,ltllT?;,?::l:", 
;: j;il,l,

1l^,.1:,1::L*"". ".nstr!ctiod f.tr, ,]:n-ll,^. g:i,9ins the rr!en.5e,r :,hourd nlake1:rov,sro. cf rrnde- ground water taok cf 20,ooo lite; ;;;";;r..,' 
, .""

r nc rrcensee shei.J d maint!in alJ thi* o.,: i'.,"Jir-ti';i;';:'#;Hl%msorrire sarerv mFJ,'ut4: .,,., r'"' .r,c
r.ne r,c€nsce shou:d obtain NOC from thc tirc depnrtmcn[ oflcr tr(omnericem,rr,t ( i ,..ork and oi comp,et,on .i ;;;.;;;:;::,;" lt r,nit :o *rr.(l) The water harvest;ng systcm -sconptetion certifi-jte. hould t'c nrovided trefore ,rprt) inq ror

(m ) Thericcnsec wifl be responsibrc it arty qusries Frorn t,re aRz comnrittee

r''he licensee has paid the Licen.e Fee ci l.s. 2,74,1SO:
Rs.25:00 unce. R.t{o..tB/41 and No.2gl42 and workers
2,19.320:00 und€r R.No. 2Bl43 dated 09.I1.ZOL2 respecti,,,et

OO and Emobmenr F€€s of
Weirere Cess Tax ci Rs.

r$jr.,,r_.r,

(N. N. Vaq hetn)
Adminisiie tiv,-',lhcer

Daman t4unjcipa Councij
Dafiar.

t"r,./

-ffi1m:ffi1?,X?,XtT.?*.*
Nani Damafl.

c.

* t

DA\$.).

CoB), icr;nfsrmation to :_ The C)uncilor, Ward l,;o. 4, D.l,l.C., Dafiidn.
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Dsary No
'- tf-'l'.7o2t

\ algl
DAMAN MUNICIPAL COUNCIL, DAMAN

OFFICE OF THE CHIEF OFFICER, FORT AREA,
MOTI DAMAN.

Ph. No.0250 2230879, 2230666.

4xarrxp (E -Pti

."- " ''l 4*,
\7/-.glt,

@

To,
The Chairman,
Coastal Z,one Managemenl Authority, (CZMA)
Daman & Diu.
Daman.
E-mail:msocc dmn,Zoccdaman.info

goc?.abt '

&,*'
2rr,' y-F

il.t

_ -. subject: seeking cRZ clermnce for reguhrization of.Al-saad rerrrcs" building
at Kharirvad, Nani Drman - reg.

Sir.

with referenee to the subjecr citcd above. it is to inform thal lvt/s Al-saad Buildes &
Developen along with J.K. rnFa hare submitted an applicarion for regularization ofthe bu ding
kno\m as ".4/-.\'aad Terrace " srtrnt.d at Survey No. 50/130-H, I & K, Khariwad, Nani Daman,
cotrsttuded urxier Consmrc on License No. Zl/2OlZ_13 dat€d 09.11.2012, rcnewed on
13.04.?016.

The constru*ion had starred in the ye,, 2015 and The Endrc buitding (Gmund+r0)
Construction iyas fully Completed in year 201 Z.

Penuade to which Demolition notice was issued severar times as the consGrction y.as not as
per nlc{i

"The I "r Show cause Notice was issued on r 5.03.2017 for Non Submission of Noc from
Fire Depnmenl

2d Notice was issrrd on 16.03.2017 for Non Submission of CRZ clcarance ccatificatc.

The Confidential survey Rapon was received tom Associal€ Towo planner on
25.01.2017.

Jnl Show Cause Noticc v{as issucd on O3.O4.ZO|7 for Violation of F.S.I, Sctbacks, and
commcncemert of the wort \uithout intimation to the depaiser! and without otcaining of
NOC frorn M.[,, Construction was not caricd out as per approved plan.

46 Notice was issued on 05.06,2017 lbr violations of Bu diry bye-laws and directed ro

demolish extra consEuction caried out b€yond th€ pcrmissible.

The order rvas issued on 17.05.2018 for di,ection to demorish the extra cons$uction
withh 24 hour*.

The Order was issued on 27.06.2019 for <lirecilon to demolish rhe eniirc building

Olo tlr oaruI S.cti.rt li,- '.r.
gmr* a arqtm , qeor

Offae e, thecoll , lol, Oarntll
UT 01 -rgNH.nd0i, :, :i Dlll

t
7LL..t | 7 g

immediately.''

.---..-.---l

:_:___ - email :codmc+aman{d@nic,l

l!lg{ipyc"!lr-yczM1!5-26/386q D"red-fl0y2m6

a,r.3
I

l
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l'arty had applied for Petition in The High Coun of Judicanle ar Bombay vide WRIT

PETITION NO.13339 Ol ?022 onDT: 28.I1.2022.

'Itre said application for regularization has been submitted pursuant to the order dated

0S.11.2025 passed by rhc Hon'ble Bombay tligh Court in Wrir perilion No. 13339 of 2022,

whercin the petitioncrs agreed ro apply lbr regularization under the provisions ofGDR-2023.

During scrutiny of the application, it is observed thal 1e site falls under the Coasfal

Regularinn 7,one (CRZ; and CRZ Clearancc has nor been submitted by the applicanr.

As per the provisions of GDR-2023 and applicable building regulations. CllZ Clearance

is mandatory prior to approval ofplsns / consideration of regulariTrtion.

ln view of the above- the matter is hercby referred to the Coastal Zone Management

Authority (czMA) lirr necessary examination lnd issuance of cRZ clcarance, if permissible

under the prevailing rulcs and regulations.

The regularization proposal shall be processed funher by this Council only after receipt

ofCRZ Clearance fiorn the competent authority-.

It is hereby requestcd ro pmvide CRZ clearance as per trorms through your respecled

otlicc.

am Singh )

Dnman lvlunicipal Couacil.
Daman.

C0DY to:-

-.-f The Collector, Daman
2) The Presidenl. DMC. Daman.
3) The l\,trnicipal Engineer, DMC, Daman
4) Ouard File.

.:2.

{
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€e

--*i,sffitl[$$$:*:H:
Moti Daman.

Daqran'396220

I
q t5 gZA

Dalc,d4alolt2026Prt a-, O to
No. D

To,

The Chiel Officer,
Daman MuniciPal Councll,
Daman

Sub : Seeking CRZ Clearance for regularization of 'Al-Saad Terrace" building at

Khariwad, Nani Daman

Ref : Your ietter No 4/345/DMC/ 2O12-13]CZMN25-26/3864 Daled 15101 12026

Sir,

With reference to your letter on the subiect cited above' it is requested to

kindly inform this office whether any CRZ permission submitted or applied for' in

accordance with the documenls prescribed under the CRZ Notification' 2011 dated

06.01.2011, to the Chief oficer, Daman Municipai Council during the process of

granting the construction permission in respect of 'Al-Saad Terrace' building at

Khariwad, Nani Daman.

This issues with the prior approval of Chairman, DDCZMA'

Yours faithfully,

?k
Tlqlff,ql I

A-
Office ci he Colieetor

(ryI lDaman

t

ol
Member SecretarY'

c- Daman & Diu

Coastal Zone Management Authorilyti{q I D3tn88

CopytothePAtotheChairman,DDczMA,Damanforkindinformationtothe
Chairman, DDCZMA.

.Del) E C [F)') 5t I

. ^t1L

Sho'
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Date of Inspection : 30.01.2026
Location: Al-Saad Terrace
Nani Daman.

Oflicials Present :

ANNEx'oPF-Pd

, on survey No. S0/l3O H, I & K at Khariwad,

ioi'il*nr
PDA, Daman

JOINT SITE INSPECTION REPORT

Ajoint site inspection was conductrd b;r the undersigned ollicers for the purposeof reri$ing and ascertaining the distance of tf," Uu aing known as ,Al-Saad
Terrace", situated on Sur.€y No. SO/tg0 H, I & K at fhariwad, Nani Daman,

f;". 
High Tide Line (HTL *as demarcated in ODp 2023) of thc Daman Ganga

o Chief Oflicer, Daman Municipal Council.
o Mamlatd4l, p4p211.

c Enquiry Officer, City Survey, Daman.
o Junior Town planner, pDA, Daman.
o Junior Engineer, Daman Municipal Council.

\t'

o Scope and Observation
physica,rocation,," j';,:i"11-.Tffi 

ffi:Tffi:"o'ii,I-il::*"1:
the High ?ide Line (HTL) as indicated in the Outline Development pl&n
2023. Upon verilication at site, it u,as observed that the "Al-Saad Te6ace,building is situated within IOO meters from the High ?ide Line (HTL) of theDaman Ganga River.

Based on the site inspection carried out by above oflicers, it is observed that the'AI-Saad Terrace" building located on sureey No. SO/l3O H, I & K at Khariwad,Nani. Daman, lies within IOO meters from the High Tide line as indicet€d in theoDP 2023.

The map showing location of t.
r00m rine rrom HrL is."","J"#:::.:1."o" line (HrL) and rine showins

5$Junior eer, DMC

Mamlatdar/ EOCS, Daman
, DMC
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4NNE\TS PF_pV
@

DlIIJlI MUNICIPAL COUNCIL, DAMAN
oFFrcE oF THE cHrEF oFFrcER, roni anra,^- 

.

MOTI DAMAN.

-".t."".4*\
"...J.1{fg

Ph. No. 0260 2230879, 2230066.

\o. .r,3-454)MC,20t
email

t3tczMNZS-261
i.r t, | -!^ Dared: - 30 t0v2026.

1--he llembcr Secretan
Saman & Diu Co:s:ai;/o:re Managemenr -Aulhorit].

Sub: Submission ofJoinr Sit
o, xi]"ri,,,..i. lr,,io;;;-l;..lrto*,,", Repon in respecr of ..At_Saad 

fenace,.buitding

L Ihis office ietter No. 4/3_,

i, I:H :f,r ffi il:'i#ffiffi#i{Wi#ii;ffi Ii[}iiq;,

'wirh 
rettrence to the subjcct cited above and in compliance with your ofiice retter dated18.01.2026, a Joint Site Inspectio

u iicipar co*"ir, prunnioe iil:,"ffi :ilffi T*:!v 
rhe orfioers or the Daman

omce to ascertain rh" 
"*"a-lo""tron of the building *"*, 

^ "oi#il#,',:'ffil1
Sun'e1, No. 50/130 H, I & K at tr

HTLi as demercateC in tbe Outlin 
, Nani Daman, Mrh refererce to ihe High Tide Line

e Development plan (ODp) 2023.

During d:e course of the inspection- the physica.l location of the said building wasl'erifisd on site \\.ilh iefercnce to d
observed &at the ,."u-saad rerras 

llrl of the Darun Gangs River. Upoa verification" it was

Line (HTL) as iodic",*in *" orj ril'ing 
is situated within t00 meErs aoln ,rr" nieh rid"

Accordingl,v. it is conffrmed that the building locared on Survey No. joi 130 H, I & K at

. The Joint Site Inspcction R,
map shou.ing the ro",oon or* o,oilo:#i ;Tj.ffi::ffi""*:;i:T;l*
herewith for your kind perusal and firther necessary actior.

This is submjned for your informadon and further dircctions.

i .a0e1 . iecretar, , ....;. Evn a ll/L);&lt|,,.,.rJ; :. Olu
l'lrlardrJo. ._ :Lt Or.eOLl*LlA

( Dr. -Sin

Copy ro:
l) The Collector. Daman2) Guard File.

Daman Municipal Coucil,
Daman.

Rei

,4-
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4ruNExU p E- A8

U,'f. Admlntitr.tion ofD&drl & Nsgrr llaveli and Daman & Dlu,

Damrn & Diu Co$tal Zone M1Itrgement Arrthority'
Darnm Districl Coo* Ptcmlsos, Fort Arclt

Mod Drman -396220'

No. DDCZMA.TCRZ'Vto/AST/2025'261 5 l:

MEE'TINC NOTICT

Date'J I G9.02:02b

A rreedng of Dannn & Diu Constal Zone Manigement Althority (DDCZMA) is

schsdulcd to bc convqrcd undcr thc chairmanship of sccretary (Dnvironntcnt & Forcst) I

Chairman (DDCZN'IA), DNH & DD. to dclibcrate upo! the mattct rclating to thc allcgcd

violarirrn ll tttc provisions of the Coastal Rcgulstion Zone Noti{'ication' 201I by M'ls AlSaad

l erdcr tulldtlg al Survey No. 50:'130-H. I & K' Khariwad, Nani Daman' os per thc details given

belorr':

Drte I 16.02.2026

Timc: I1.00 AII
\tnue : Collector.rtc' l,oti l)lrmatl

VC t,ink: lrill bc sharctl:ihort through entail

Ail ]\lembcrs ate Lin.lly rsqucsted t{) rnilkr il follvclliEnl 1.) attcnd lile l,}.lectillg oD the date

0-
Membcr Secreary (DDCZMA),

DN}I & DD.

lo.
l. fhe Secretary (Ilnvircnmsnt & Forcsts), l)Nlt & DD/Ch&innan, DDCZMA'

2. thc llead of l)cpa{msnt of Environlrcnr & Forc'515, DN}t & DD/ Chief Conservator of

lbrqsll, DNH & DD.

-1. l1le Collector, Dam8n

4. The Collector, Diu

5..t'hcChicll^r:wnatlitCountryPbnner,'lixvrCounlryPlanniligDcpanmcnt,lvlotil)lman
'6. The Direcror-cum Joinl Secretaty, F'isherres. DNH & DD'

7. -l't1e Director, National Centre for Suslainablc Corstal Managemc!1t (NCSCM), Kood0l

Building. Aona tJnive$ity Campus, Chcnnai.

8. lhc DirecLor or his nomince, Space Appiication Ceiltre. Ahmedibad' Jodhpur'Iekra'

Ambawadi Vistar, Ahmedabad. Gujarnt.

9. Shri Nischal Joshi. B-2, AksharBanglorv. opp. NID, Kudsan, Gandhinagrr'

I0 Shri G urang'Irivedi, PlotNo. l0-A, Shrcc Fl0t,2d floor, Seclor-I9' Csodhinagat

I I Rcpresentadvc ofCujarat Illstilule olDcscd [cology

I[!itcr$ l\1em]rcrsl

I . (,'huirnran, Llnion Teffitory Level Experl Appraisal Committec (UTEAC), DNH & DD'

: llcmber S{rctary, U'|EAC, nNH & DI)

.1. l hc Dircctortum Joint Secrcta,)*' Tourism, DNH & DD

Crrpl' to-:

Ukllut's. ,ft-saua rluildtrs & Devek4rers, Surcy l'io s0lllo-fl I & K' Khariwad' *"'t U6> MrS
f)aftrn.

1 .l'he St,lte lniomtatic o{licer, Danun li,r generating VC 
.link 

and deputirrg l'1. slalF lor lhe

abovc mccting. U lt''l

u(et

!l^r,,itt
iJc"

L

56C
4 s

.t0 oo 7
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tll'*i_.sTi.d{ifl5ft[.".JH]Biffi 
[_x,o?lto.."if lrxb^l,"xi

ATTENDANCE SHEET

t(epresentative of Director National Centre fo

ID

(

Sustainable Coastal Man agement (NCSCM), KoodalBuilding, Anna University Campus, Chennai.

Director or his
Ahmedabad,
Ahmedabad, G

nominee, Space Application CentreJodhpur Tekra,

r

Sr.
No.

Member/lnvitee
Signature

1 Shri Sau
Forests),

rabh Mishra,
DNH & DD/

IAS- Sec
Chairman

retary (Envi
, DDCZMA

ronment &

2
r,

hS r a5 n K Waay karad FS H d of D a rtm tenpfo En nro men t & oF rests D N H I DD ch lefCo Sn tora fo L)N H

? Shri Sauribh Mishra , IAS- Cot lecto r, Daman

4 Shri Rahul Dev Boora, IAS - Collector, Diu

etary, Fisheries, DNH & DD
JointDi rector-cumShivam Teotia, DANTCS-Slrri

Secr

Shri Priyanshu Singh DANICS - Chief Town and
Townount P lanry nu t Pla nn nry sD rtmen D am n

7 Shri Pu
Secreta
DNH &

ctor-De
ry,

neet K u reh thsh a D NA D re puty
F &E WLry ( bm Ie)/Me ecS eta DDCzMADD

I

ujarat.
Ambawadi Vistar,

COASTAL ZONE MANAGEMENT AUTHORIT!
DAMAN AND DIU

Forests, & DD

o-

ner,
Moti

rcs-

o
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10 uJee

Tenit
ittee

hc n S utk an1 I Don res
C h a trma n U n n0 o Levery isalExpert AppraComm UTEAC( D HN & D D

nvitee
11.

Member Secretary UTEAC, DNH & DD
(tnvttee)

Shri B Mohandaas-IFS

12. Teotia clor-cum
itee

Sh I J h VAm DAN cS- Dite olJ ntSe creta Dry HN 6( D U NV( )

Singh, DANTC
icipal Council,

Shri Sanjam
Daman Mun

s,-ch
Daman

ief Ofiicer,

(/
14 B-2

r.

rrSh N ch oJ sh Aksha I Ban ows pp
Kudsan Ga hnd arnag

Trivedi, Plot
9, Gandhinag

Shri Gaurang
floor, Sector-.1

No. 30-A
ar

, Shree Flat, 2

tb umar, Representat
cology, Bhuj

Dr. Vijay K
of Desert E

ive of Gujarat lnstitute

Represgntative of M/s Al-Saad BuildersDevelopers, Nani DamanCs^vel - ?artrrery)
&

'18.

Arur'^D dt^r.ut€-C?*1.lh€4

'19

20.

21.

o

)

Tourism,

13.

NID,

15

tt.
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MINUTES OF THE MEETINC OF DAMAN & DIU COASTAL ZONE }IAXAGEIIENT

AUTHORITY HELD ON 10.02-2926 AT 12'30 Ptd'

ThemeetingoflheDaman&DiucoastalzoneManagementAuthority{DDCZM'A)washeld
on16.02.2026at't2.30Pltinhybridmode,urderiheChairmanshipoftheSecretary
tEnuironrn*nt & Forests)' DNH & DD / Chairman' DDCZMA' at the Conference Hall'

Colleetorate, Daman'

Agendai

l.Todeliberateuponthemattefrelatingtothea|legedviolationoftheprovisionsoflhe
Coastal Regulation Zone Notiication, 2011 by M/s Al€aad Terrace building at

Survey No. 50/13&H' I & K, Khadwad, Nani Daman

2. To discuss any other issue with permission of the Chairman' DDCZMA' DNH & DD'

FollowingMembers/represenlativeslinviteeso{oaman&oiuCoastalZoneManagement
Authori$ (DOCZMA) attonded the meeting:

1. Shri Saurabh Mishra, Secreiary (Environment & Forests), DNH & DDlChairman'

DDCZMA, DNH & DDI Collector' Daman

2.ShriSanjayK.waradkaf,lFS.HeadoiDepa'tmento{Envimnment&Forests'DNH
& DBI Chief Conservator ol Foresls, DNH & DD'

3.Sh.ishivamTeolia'DANlcs'Director-cumJoirrlSecretaryFisheries,DNH&DD

4- Shri Priyanshu Singh, Chief Town and Counlry Planner, Town Country Planning

Department, Moli Daman.

S.ShriPuneetKulshreshtha,DANICS-Director-DeputySecratary(F,E&WllMember
Secretary, DDCZMA, DNH & DD

6.shriRatheeshRepresentative,spaceApglicationc€ntre,Ahmedabad'Jodhpur
Tek.c, Arnbawadi Visiar, Ahrnedabad, Guiarat'

7. Expert Member, Shri Nischsl Joshi, B-2, Akshar Banglow, Opp' NID' Kudsan'

Gandhinagar.

8. Expert Membe., Shri Gaurarq Trivedi, Plot No' 3&A, Shree Flat' 2d ffoor, Sector-lg'

Gandhinagar

L Dr. vtiay Kumar, Repr€sentative of Gujarat lnstihrte of Desert Ecology

lnvildes iiemberc:

'l,St}tiSujee&umarDongre,Chairman,UnionTeritoryLevelExpertApptaisal
Commiftee (UTEAC), DNH A D

2. Shti B. Mohandaas - IFS Member Secretary, UTEAC' ONH & DD

3. Shd Saniarn Singh, DANICS' - Chiet Offcer, Daman Municipal Councll' Daman

g/
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The Chairman, DDCZMA, welcomed all the Membars and asked &6 Member
Sccretary to brief lhe Authority on the agenda and coMuc{ lhe proceedings.

Minutes of the previous meeting herd on 20-0r.2026 were discussed and approved
by all the Membors presenl.

Agenda ftern oo.1 : To dstiberate upon &e matbr r'tating to the afieged viotafion of
the provislons ot lhe coartal R*gulation zon6 Notifcation, 20tl ille Al&ad rerrace
building at Survey No. 501.t30-l{, I & K, Kheitwad, }lani Oaman

Eackground

The Authority was apprised tra! the chief oficer, Daman Municipar councir (DMC), vide
lelter dared 15.01.2026, sought cRZ dearance for regurarisation of th€ buirding known as"Al-saad rerrace,' stated ro have been construetsd lursrunr io Licence No. 2112012-13
dated 09.11.2012 (renewed on 13.04.2O16) and completed in the year 2017.

li w8s further praced befora tha Authority that a .ioint sle inspection was carried our on
30'01'2026 by officers of DMC, pDA, Mamratdar and city sunrey offca to ascsrrain rhe
exact r'cati'n of the buirding at Khariwad, Nani Daman. As per the inspeetion report, the
structure is situaled wilhin 100 mehss of the High Tide Line (HTL) of ttre Daman Ganga
River.

rt was turther informed that vid6 lett€r daled 30"01-2026, the chief officer, DMC,
categorically informed that no CRZ dearance or permissiot rA,as submittad or apptied lor in
respecr of the said buirding during the p'rocess 0f grant 0f canstruction pennission

As per th€ approved czMp, a011, the subject site falrs under cRZ-rA {mangrove buffer
zone)' classifred as a No Doveroprenl Zone (r{oz}, where no constr.,ction or deveroprnentar
activity is permitled.

Accordingry, DDCZMA issued a show cause Notice dated o2.a2.2026 under s€clion 5 0f
the. Environment (protection) Act, 1986 road with Rure 4 of the Environment (proteaion)
Ru'es' 1986 calring upon the project proponer* to exprain why action should not be tsken for
underkking prohib,ied construciion in CRZ{A (NDZ}.

Hearing.of the Prqiect prrponent

shri Javeduddin z' Kazi and shri Anand, partner/o€veloper of Mrs Al-saad guirders &Developers, appeared berore the Authority and wsre aforded an oppo(unity of personar
hearing.

During the course of hearing, they submitted that they were unawarc of the appricabirity ofthe cRz Notification, 2011 to lhe subiect property. a wrtren represenration dat€d 16_o2.2a26
was also tendered seeking six weeks' time to fire a detaikd repry. rt was furthe. stated rhar areply daled 09.02,2026 had earrier been sub.nrired requesting withdrawal of the show cause
Notice.
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The Authority took the submissions on record; however, it obse{ved that rack of awaren.ssof statutory provisions cannot be accepted as a varid oeience, nor does at absorve riabirity forviolations committed in araas where construction is expressry prohibitsd under raw.

Findings of tha Authorlty

Upon hearing the project proponenl (shri Javeduddin z- Kazi and shri Anand,Partner/Developer of M/s AFsaad Buirders & Deveropers) and upon examrnation of theinspection report, and records praced before ir, the Authority noted the fogolving findings:

1' The subject construction is rocaled in cRZ-lA (mangrove buffer zone), designated asa No Deveropment zone (NDZ), where no construction is permissibre underparagraph 8(txi) of the CRZ Notification, 201.1.
2. No prnr CRZ clearance was obtained before @rnmencement or completion ofconstruction.
3 The structure constitules a prohibited and continuing vioration of the cRZNotification, 2011 issued under the provisions of the Environmenr leroteaion; ncr,1986.
4 The prea of rack of knowredge is untenabre in raw and cannot be accepted as adefence against statutory non-compliance.

Accordingly, after due dariberation and in exercise of powers confened under section s ofthe Environment (protection) Act, 1gg6, tre Authority unanimousry resorved as forows:

1. A direction shafl be issued to trir/s Ar-saad Buirders & Deveropers for demolition of theunauthorized construction at Survey No.501.130-H, I & K, Khariwad, f.fani Oaman,within 15 days from receipl of the orcler. Failing to comply with the dsmollion orderby the owner within 15 days, the SDM (HO), Daman shall implement the order andrecover the cost of demolition fiom the owner.2' Environmenrar comp€nsaticn shalr be imposed upon the proiect p,oponenr fordamage caused to the coastar ecorogy, r,o be compute{t in accordance with theformula mandated by the Hon,ble National Green Tribunal.3' The request for exGnsion of time stands rejected in view of the admifted absence o,prior cRZ crearance and tf* undisputed cRz-rA (NDz) dassification of the site.

The meeting concluded with a vote of thanks to the Chair.

This is issued with the prior approval of Chairman. DDCZMA-

Decision

No. DDCZMAICRZ dO/AST/2028-2026/Str

Copy to all concemed.

u
Member Secrctary

Daman & Diu
Coastal Zone Management

Authority (DDCZMA)

Dated: l8 nZ2O26
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A/vNFxu AF ^Att

Daman & Diu Coastal Zone ltilanagement Authority
Office of the Diractor - cum0eputy Secretary

Forest, Environment and Wildtife,
DNH A OD, Fort Area, Moti Daman-396220

No.DDCZMA/CRZVtolAsTt2o2r2o26l sg oa@d: l rto2t2o26

subiect : Direction under secrion 5 or rfie Environment (protection) Act, 19g6 for viorationof the provisions of th€ Coastat Zone Notification, zott _ reg.

*HEREAS, the Govemment ot rndia has issued the coastar Reguration zone icRZ) Notiticarion,201r vide s'o No. 1g(E) dated 06.01.2011 under th6 environment (protection) Act, 1986, withthe objective of conserving coaslal ecdogy anc regulating o.roop**t r *tivities in cRz areas;

AND WHEREAS, the Daman & Di.u goastal Zone Managernent Autho.ity (DDCZMA) is thecompetent authority empovrered under section 5 0f the Envionment (prolection) Acl, 19g6, readwith MoEFCC Notirrcarion No' s.o. 4650{E) dated 3;'si6u, to issue binding directions fofprotection of the coastal environment within its jurisdiction;

AND WHEREAS, a communicatioo dated 15.01 .2026 was received fiom the chiof oficer,Daman Municipar councir (DMC), seeking cFrz o""*^*;, r.grrafisation of a structure knownas "Al-Saad Terrace" mnstructed 6t &rrvey No. SOIf SO-H, f & f, Khariwad, Nani Daman;
AND WHEREAS, a joint site inspection was conducied on 30.01.2026 by ofric€rs of DMc, pDA,Mamratdar and city Survey office to asceftain ,t- 

",.a r*rr,." or the buirding ar Khariwad,Nani Daman, and the inspection report recorded th;i ,h"; struc:ture is situated within 100metres from the High Tide Lin€ (HTL) of the Or*"n Cungu ;;rr;
AND WHEREAS' vide ketter dared 30.01-2026, the chief oftcer, DMC informed that no cRzctearance or pemission *" .":-Tlt ", "di*;;;;";; of the sail buitdir€ durins theproc€ss of grant ot cqlstIudion permission;

ANO WHEREAS, as per the- approved CZM., 2011, th6 subject site falls under CRZ-IA(mangrove buffer zone), classified as a Ho oevetopril"i a"irr*ra, where no consrruction ordevelopmental activity i6 permitted;

AND WHEREAS, in terms of paragraph 8(lxi) of the CRZ Notifrcation, 2011, CRZ-'A areas aredesignated as NDZ wherein no n6w construction shall be permitted;

AND WHEREAS, in view of th
can be sranted i^ 

","h 6;;;:."fff1l"::ITjL,ffiX'*1", no permission ror consrruc,on

AND *,-TEREAS' a show cause l.rotice da."d 02.02.2026 was issued under s€ction 5 0f theEnvironment (protection) Act, 19g6 olirg ,;;;-d.,;;;;;;including demolition should not be taken; roponent to explain why aclion

AND WHEREAS. the Daman I
ili*:tri;-li:[','g::Jit.il'i];fl ,'^T'^,I1rffil:x',liTl#"Ll"iifi],;lt"li
.,*", *o. uri,lo'--rl!?:';],ffi ffi, 31,1#*","n 

m rw" ru-s",0 i",Liffiil :i

tu-\-Z

@
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ANO WHEREAS, Shri Javeduddin Z. Kazi and Shri Anand, PartnerlDeveloper of M/s Al-Saad
Builders & Developers, appea,sd before the Authority on 16.O2.2O26 and were afforded an
opportunrty of personal hearing;

AND WHEREAS, during the course of the hearing, they submitted that lhey were unaware of the
applicabilily ot lhe CFlz Notificatircn, 2011 to the subject property and tendered a wrifien
representation dated 16.02.2026 seeking six we*ks' time to file a detailed reply; il was further
stated that a reply dated 09.02.2026 had eartier been submiued requesting withdrawal o, the
Show Cause Notice:

AND WHEREAS, the Authority has laken the a{oresaid submissions and written representations
on record and, upon due consideration thereof, observ€d that ignorance of statulory provisions
cannot be accepted as a valid delence against statutory non-compliance: and furthsr that the
coastal Regulation zorE Notification, 201r contains no provision for regularisation of
unauthorized construction in areas classmed as NDZ;

AND WHEREAS, upon afiording an opportunity of personal hoaring to th6 prorect proponenl,
namely shri Javeduddin z. Kazi and shri Anand, partner/Developer of [,us Al-Saad Builders &
oevelopers, and upon examination of the joint site inspection report and remrds praced before il,
lhe Authorily finds that the subjecr construction is situated within rfil matres from the HighTide Line {HTL) of the Daman canga river, as well a3 wlthin Uangrove Buffer Zoie,classifed as CRZ{A and designaGd as NDZ under paragraph S(Xi) of the CflZt{otification, 20i1. wtlerein no new mnstruction is permissible; that the structure thereforeconstjrutes a prohibited and conrinuing vioration of rhe cRz Notificalion, 2011 issued under theprovisions of the Environment (protoclion) Act, 19g6; and that the plea o, lack of knowtedge ofstatutory provisions is unrenabre in raw and cannol be accepted as a defence against suchstatutory non-compliance.

AND WHEREAS, the Authoritv is satisfed, on the basis of the materiar on rccord and afteraffording due opportunity of trearing, rhat the vioraton stanos eltaotisrreo and wanants exerciseof powers under Seclion 5 of the Envi.onment tprotectiont ai, 
-f-Sg6;

ANO WHEREAS, upon due deriberation and considefation of the mabfiar on r6cord, th€Authority has unanimously .Sp: tn 
"r"r.lr" oi iJ"',ilr** ,*,on 5 of rhe said Acl roorder demoritbn of the unauthorizeo. con"t u.t,on, rJvi'"rJn#n,ur,., compensatbn as per theformula mandated by the Hon'ble- Nationrr cr"rn irilriJ 

""Jr"r"o *" request for exrension ofg;:"#: ;;J* 
admitted absence or prior cRz il"r;;;;; rhe undis rted cRZ_tA (NDz)

NOW, THEREFORE, in exercisgrur:,f ru"*l*tn#itr".#xilH.[r#ilx*fl,tr#'"#T
> Demolition of the strur

demolish tne unauttroazelro: 
ws Al-saad Builders I D€

No. 50/130-H, , r *, *XTttruction 
t<no a]'.^.,cvelopers 

is herebv directed to

:",:1i: l*t#[,",,ut1*: lr#n;l #Jir#:;#il""k#
;hall be reclvered from the omer.

>- Cbnsbuction & Oomotitit
wrtnrreconstruclir.,;X#ffi 

flT,"J,1il:l:1"T,?ffi ?J,::Iil:ffi :::",:

@
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> Environmontal Comp6$ati,on: ln a.rordance with the formula mardated by the
Hon'ble Nationat Green Tribunal (NGT) in paryayaran Sura*sl,a Samrti Vs. UOt (OA
5$nU7), you are direc{ed to deposit a sum of Rs 1,0.1,60,000/_ (Rupees One Crorc
one Lakh sixty Thousand onry) as Environmentar compensation ro,r unauthorised
construclion in th€ Coastal Regulation Zone.

> Calculation: EC =pl x NxR x Sx LF

Where,
EC is Environmental Comp€nsation in i
Pl = Poflution lndax ol industrial ssctor
N = Number of days of violation took place
R = A factor in Rupees ({) for EC
S = Faclor ror scale of ope.ation
LF = Location tacior

(50 (P0 x 4,064 (Days) x 10o (R)x 0.s x 1 (LF)).

> The amounl ot Rs. I ,0.t,60,000/- (Rupees One Crore One Lakh Sixty Thousand only)sha' be paid vb Demand Dra[ in favor of 'chairman, DDczMA-,iti, riJ"y.. 'r,i
c6se the aroresa. amount is not deposited within 2 (two) rnonths from ,n" JJ" oireceipt of this Order, the same shall be recovered by the SDM tffOf, Oamrn, 

"sanears of land re,lr6nue, in accordance with law_

FATLURE TO COMpLy with these^ directions sha, invite penar aclion under the provisions of theEnvironm6nt (protectim) Act, 19g6

This is issued with the p.ior approval of the Chairman, DDCZMA. &-
Member Secretary.

Daman & Diu Coastal Zone Management
Author y (DDCZMA)

To:

M/s Al-Saad Builders & Dovelcpers,
Survey No. 50/130-H, I & K.
Khariwad,
Nani Darnan

Copy to:
, 

n"jr#$:), 
Daman: For immediate enforcement o, demotilion upon expiry of the

2. The Superintendent of pdice, Daman: To Fovide necessary pdkx assistance forefiec{ve enforcemenl of lhe above directions.3. co, DMC
4. PA to Chairrnan, DDCZMA.
5. Guard File.
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No. DDCZMAICRZNtOt ASI t2025-2026t 6 o Datod:Lo 10212026

Subject: Corrigondum to Order lssued undor Soctlon 5 ol tho Envlronmont
(Protection) Act, 1986 for violatlon of tho provlston3 ol lhe Coastal Rggulatlon
Zone Nolification, 2011 - reg.

WHEREAS, the Daman & Dru Coastal Zone Managemenl Aulhority (DDCZMA) had

issued an Order under Section 5 of lhe Environment (Prol6ction) Act, 1986 bsaring

No. DDCZMIT/CRZNlOlASTl2O2S-2025/59 daled 1810212026 (hereinafter referred to

as "the said Order"), directing, inter a a, demolition of the unauthorized construction

known as'Al-Saad Terrace" situated at Survey No.50/130-H, lE K, Khariwad, Nani

Daman within 15 (lifieen) days from the date of receipl of the said Order;

ANO WHEREAS, the Hon'ble High Courl, vide order daled 18.12.2025 passed in
Writ Petition No. 13339 ot 2022 in lhe matter ol M/s Al-Saad Builders and

Developers vs. Daman Municipal Council through its Chief Officer, has directed that
no coercive action shall be taken in respect of the notices and orders impugned in
Regular Civil Suil No. 16 of 2019 till the decision on the applicalion for regularization

is communicated to the petitioners in writing, and has furthEr directed that, in the
event such decision is adverse, the interim protection g.anted by the Court shall

continue for a period of four (4) weeks from the date of communication thereof;

AND WHEREAS, it is necessary to align lhe compliance period stipulated in the said
Order with the dhections of the Hon'ble High Courl;

NOW TI{EREFORE, in parlial modi,ication of the said Order daled '18i022026, it is
hereby ordered as follows:

1. The time period granted for domolition of the unauthorized structure shall
stand modified from 15 (fifreen) days to 4 (four) weeks, which shall be
reckoned from the date of lho original Order datsd 1810212026.

2. t)pon cessation of the aforesaid judicial protection and in case of continued
non-compliance, the SDM (HQ), Daman shall procead with domolition
forthwilh, withoul any further nolice.

CORRIGENOUM

Dnntan E Dlu Coastal Zono Monogomonl Authorlty
Offlce ol the Dlrector-cttnt-Depuly SocrolBry,

Forosl, Envlronfilont and Wldllle,
DNH & DD, Forl Area, Motl Daman-396220
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3 All other rlrr.et:lions cotrlairro<l irr lhc satl Orrler rlnlorJ l6l(flt?t)26. ficludng
drrections rolaliru lo onvlro rnonlfll co tlrensalio . rrcovqty ptoae tllng! aN!penol r:onsoquenccs. shflll retnxful 0 alloror] and rn lull forco rrlr(, eltgcl

This^Comgendum ts issuod an conlpllstrco wrlh r r(l tn puisuanco ol lha o,Jot detr418 12.2025 p€ssed by tho Horr'trru Higrr courr In wdr poliflon No. 1J3r9 o,zmz.
This Conigenclunr issues with tho prtor npprovol r)l tho Chahrnan. DDCZMA.

Secretary
Daman & Diu Coastal Zone Management Authorlty (DDCZMA)

To:

M/s At-Saad Builders & Developen
Survey No. 50/13GH, I & K.
Khariwad,

Nani Daman

Copy to:

1. The SDM (He), Daman _ for enrorcement stricdy afler expiry of the appliEbleperiod as stated above.
2, The Superintendent of pdice, Daman _ for necessary police assistance, ifrequired.

3, CO, DMC

4. PA to Chairman, DDCZMA
5. Guard File
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